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Panaji, 30th September, 2021 (Asvina 8, 1943) SERIES I No. 27

Reg. No. RNP/GOA/32/2021-2023 RNI No. GOAENG/2002/6410

PUBLISHED  BY  AUTHORITY

Suggestions are welcomed on e-mail: dir–gpps.goa@nic.in

NOTE

There are three Extraordinary issues to the Official Gazette, Series I No. 26 dated 23-9-2021, namely:—

(1) Extraordinary dated 23-9-2021 from pages 1465 to 1466 Notification No. 5-2-2021-Fin (DMU) from Department of

Finance, Debt Management Division regarding Market Borrowing Programme of State Government.

(2) Extraordinary (No. 2) dated 24-9-2021 from pages 1467 to 1478, regarding the Goa Shops and Establishments

(Amendment) Bill 2021 from Goa Legislative Secretariat & Act from Department of Law.

(3) Extraordinary (No. 3) dated 28-9-2021 from pages 1479 to 1480, Notification No. 38/1/2017-Fin(R&C) (214)/1884

regarding the Goa Goods & Services Tax (Seventh Amendment) Rules, 2021 from Department of Finance (Revenue &

Control Division).

INDEX

Department Order/Notification/Proclamation Subject Pages

1 2 3 4

1.a. Environment & C C Not.- 11-2/GSWA/2021-22/ Notifying of Cottombi Lake as wetland 1482

Dir. & ex officio Joint Secy. /Notification/599

b. —do— Not.- 11-2/GSWA/2021-22/ Notifying of Xeldem Lake as wetland 1488

Notification/600

c. —do— Not.- 11-2/GSWA/2021-22/ Notifying of Toyyar Lake as wetland 1492

Notification/601

d. —do— Not.- 11-2/GSWA/2021-22/ Notifying of Dashi Lake as wetland 1495

Notification/602

e. —do— Not.- 11-2/GSWA/2021-22/ Notifying of Sarzora Lake as wetland 1499

Notification/603

f. —do— Not.- 11-2/GSWA/2021-22/ Notifying of Nanda Lake as wetland 1504

Notification/604

2. Fisheries Not.- DF/PLG/PAT-IB/2021-22 Amendment of Scheme Supply of Instituted 1517

Dir. & ex officio Joint Secy. Boxes.

3. Inspectorate of Factories Not.- VI/BLR/(2)/A-117/ Draft Rules— Goa Economise (Third 1517

& Boilers /(d) 1701 Amendment) Rules, 2021.

Chief Inspector &

ex officio Joint Secy.

4.a.Industries Ord.- 3/3/98-IND-Part-III/326 Extension of validity of PP Scheme. 1518

Under Secretary

b. —do— Proclamation/11/07/2021- Proclamation. 1519

IND/327

c. —do— Not.- 10/7/2019-IND/331 Amendment for Promotion of Beekeeping 1520

Industries Scheme.

5. New & Renewable Energy Not.- 1-2/Admin/NRE/ Scheme for implementation of programme of 1520

Dir. & ex officio Joint Secy. /21-22/94 Component–B of Pradhan Mantri Kisan Urja

Suraksha (PM–KUSUM).

6. Panchayati Raj & Not.- 35/DP/PAN/EMP/ Goa Panchayat (Staffing Pattern, Scales of 1524

Community Development /2021/5696 pay & mode of recruitment of staff of

Director Panchayats) (Sixth Amendment) Order, 2021.
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GOVERNMENT OF GOA

Department of Environment & Climate

Change
——

Notification

11-2/GSWA/2021-22/Notification/599

1. Whereas, there exists a water body

known as Cottombi Lake or Cottombi Tollem

admeasuring an area of 12400 sq. mts.

located in village Cottombi of Salcete Taluka,

South Goa District, State of Goa, which is

considered to be critically significant for its

ecosystem services and biodiversity values

for the local communities and society at large

(hereinafter referred to as the “Said Cottombi

Lake”); which is more particularly described

in Schedule I herein under;

2. And whereas, it is considered that for

sustaining these values, the ecological

character of wetland ecosystem needs to be

maintained by regulating developmental

activities within the wetland as well as within

its zone of influence;

3. And whereas, in terms of sub-rule (1) of

rule 7 of the Wetlands (Conservation and

Management) Rules 2017, the Department of

Environment and Climate Change of

Government of Goa, through GSWA by

engaging services of CSIR-NIO prepared a

Brief Document for identifying the said

Cottombi Lake as wetland;

4. And whereas, based on the Brief

Document, Goa State Wetland Authority

(GSWA) in the 10th meeting of the GSWA

has recommended the Government of Goa to

notify the said Cottombi Lake as wetland

under the provisions of Wetlands

(Conservation and Management) Rules, 2017;

5. Now therefore, the State of Goa accepts

the recommendation to declare the said

wetland for being covered under the

provisions of Wetlands (Conservation and

Management) Rules, 2017;

6. Whereas the draft notification which was

published in Official Gazette of Government

of Goa dated 26-11-2020 for general public

with a view of inviting objections in respect

thereof as required under sub-rule (6) of rule

5 of the Wetland (Conservation and

Management) Rules 2017, hereinafter referred

to as the said rules;

7. And whereas, the time of receiving

grievances is now over and in the fixed

duration the objections of the general public

have been heard and decided as per said

rules;

8. Hence this Notification, is issued by the

Department of Environment and Climate

Change (DoE&CC), Government of Goa, in

exercise of the powers conferred under rule

7 of the Wetlands (Conservation and

Management) Rules, 2017 read with

Environment (Protection) Act, 1986 (29 of

1986), is hereby published for the information

of the persons;

9. The extent of the wetland and its zone

of influence is described in Schedule I of this

notification;

7. Personnel Not.- 1/14/2021-PER RR—Inspectorate of Factories and Boilers. 1525

Under Secretary

8. Revenue Not.- 35/02/2013-RD/8669 Date of effect to the Indian Stamp (Goa 1527

Under Secretary Amendment) Act, 2021.

9. Town & Country Planning Not.- 45/1/TCP-09/pt file/1560 Amendment to the Schedule of Goa Tax on 1527

Chief Town Planner Infrastructure Act, 2009.

10. Urban Development Not.- 1/RERA/Regulations of Procedure for Adjudicating Complaints and 1527

Dir. & ex officio Joint Secy. GRERA/2020/05 Determining Compensation by the Authority

and Adjudicating Officer, Regulation, 2021.

11. Women & Child Devp. Not.- 11-597/2018-19/ e–Services 1528

Dir. & ex officio Joint Secy. DWCD/3703

1 2 3 4
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10. Activities prohibited within the wetland and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

11. Activities regulated within the wetland and their zones of influence, i.e., permitted only

with permission of State Government are listed in Schedule III of this notification. Request for

permissions can be made to the Member Secretary, Goa State Wetland Authority, C/o

Department of Environment and Climate Change, O/o Goa State Biodiversity Board, opposite

Saligao Seminary, Saligao, Bardez, Goa- 403511 or at email – ms-gswa.goa@gov.in/

goawetland@gmail.com. Such regulations shall not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such areas.

12. Activities permitted within the wetland and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

13. The Goa State Wetland Authority and the Ministry of Environment, Forest and Climate

Change, shall monitor the enforcement of the provisions of this notification.

By order and in the name of the Governor of Goa.

Dasharath Redkar, Director & ex officio Joint Secretary (Environment & Climate Change).

Panaji, 23rd September, 2021.

________

Schedule I: Location and Extent of Wetland and its Zone of Influence.

1.1. Wetland

The said Cottombi Lake admeasuring an area of 12400. sq. mts., surveyed under Survey No.

Taluka/Village Survey No./Sub -Div. No. Approximate Area in Sq. Mts.

Quepem/Cottombi 48 12400

Total 12400

1.2. Boundary of area already designated under provisions of other Acts and Rules.

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Cottombi Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Cottombi Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.

No area of the proposed wetland known as Cottombi Lake fall under the above mentioned Act.

1.3.  Zone of influence:

The Zone of influence including Buffer Zone of the said Cottombi Lake admeasuring 64,590 sq. mts.,

includes the properties surveyed under the following Survey No.
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Taluka/Village Survey No. Approximate Area in Survey No. Approximate Area in

/Sub-Div. No. Sq. Mts. /Sub-Div. No.  Sq. Mts.

1 2 3 4 5

Quepem/Cottombi Buffer Zone

29/1(P) 2111 31/19(P) 276

31/21(P) 2898 45/29(P) 10

45/31(P) 184 45/32(P) 1060

45/33(P) 97 45/34(P) 147

45/35 825 45/36 325

45/37(P) 342 45/38(P) 252

45/39(P) 322 45/40(P) 253

45/41(P) 248 45/42(P) 160

45/43(P) 285 45/44 550

45/45 275 45/46 325

45/47 100 45/48 175

45/49 1275 47/1 525

47/2 675 47/3 750

47/4(P) 775 47/5(P) 3503

47/6 625 47/7 550

47/8 300 47/9 175

47/10 275 47/11 175

47/12(P) 406 47/13 275

47/14 175 47/15 150

47/16 125 47/17(P) 133

47/18(P) 120 47/20(P) 10

47/21(P) 34 47/22(P) 84

47/23(P) 242 47/24 200

47/25 200 47/26 75

47/27 75 47/28 225

47/29 1300 47/30 175

47/31 175 47/32 150

47/33 150 47/34 175

47/35(P) 165 47/36(P) 36

47/37(P) 166 47/38 125

47/39 100 47/40(P) 108

47/47(P) 536 47/58(P) 53

47/59(P) 169 47/60(P) 284

47/62(P) 136 49/1 600

49/2 1025 49/3 125

49/4 125 49/5 150

49/6 125 49/7 200

49/8 250 49/9 125

49/10 175 49/11(P) 3144
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49/12(P) 952 49/13(P) 461

49/14(P) 388 49/15(P) 786

49/16(P) 5 49/17 175

49/18 225 49/19(P) 23

50/1(P) 34 50/9(P) 18

50/10(P) 100 50/11(P) 32

51(P) 2263

Area outside 3684

survey nos. (Roads

and Nallahs)

Total 42545

Quepem/Cottombi Zone of Influence

46/1(P) 130 46/2(P) 162

46/5(P) 144 46/7(P) 52

46/8(P) 65 46/9(P) 128

46/10(P) 68 46/11(P) 25

46/13(P) 56 46/14(P) 34

46/15(P) 32 46/27(P) 80

46/28(P) 169 46/42(P) 42

46/43(P) 28 46/44(P) 31

46/45(P) 83 46/46(P) 95

46/47(P) 75 46/48(P) 80

47/42(P) 36 47/47(P) 75

47/48(P) 298 47/49(P) 129

47/51(P) 197 47/52(P) 129

47/53(P) 147 47/91(P) 59

47/92(P) 447 47/102(P) 118

47/103(P) 283 55/1(P) 1780

60/1(P) 211 60/2(P) 574

60/3(P) 113 60/4(P) 12

60/7(P) 32 60/8(P) 134

60/10(P) 28 61/1(P) 527

61/2(P) 400 61/14(P) 263

62/1(P) 941 63/2(P) 377

63/4(P) 502 63/5(P) 118

64/1(P) 287 65/1(P) 324

65/2(P) 60 65/4(P) 51

Total 10231

Quepem/Assolda Zone of influence

62/27(P) 12 62/28(P) 68

62/29(P) 55 62/30(P) 55

62/31(P) 51 62/32(P) 21

1 2 3 4 5
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62/33(P) 22 62/34(P) 24

62/35(P) 67 62/72(P) 37

62/73(P) 34 62/74(P) 133

63/5(P) 6 63/6(P) 16

63/20(P) 10 63/21(P) 9

63/22(P) 15 63/23(P) 4

63/24(P) 2 63/26(P) 3

63/27(P) 18 63/28(P) 5

63/37(P) 7 63/41(P) 17

66/97(P) 190 66/112(P) 34

66/113(P) 13 66/114(P) 6

66/115(P) 2 66/116(P) 1

66/117(P) 1 66/118(P) 6

66/127(P) 69 68/21(P) 9

68/22(P) 42 68/38(P) 37

68/39(P) 117 68/40(P) 19

68/41(P) 45 68/42(P) 26

68/53(P) 42 69/1(P) 466

69/2(P) 251 69/3(P) 231

69/4(P) 442 69/5(P) 143

69/7(P) 157 69/14(P) 8

69/15(P) 29 69/16(P) 20

69/17(P) 20 69/18(P) 35

69/19(P) 58 69/34(P) 128

69/37(P) 502

Area outside 7974

S. Nos (Roads

and Nalla)

Grand Total 64590

The map of wetland boundary of the said Cottombi Lake with the Zone of influence is at Annexure I

(For enlarged to scale map kindly visit https://gswa.goa.gov.in/ )

1.4.For the purpose of this wetland known as the said Cottombi Lake the same is located within

Revenue village of Cottombi.

1.5.For the purpose of this wetland known as the said Cottombi Lake the the Zone of Influence is

located within Revenue village of Cottombi and Assolda.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind;

2. Setting up of any industry and/or expansion of existing industries; with the exception of modernization

of existing industries which will not affect the ecological balance of the wetland under consideration.

3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

1 2 3 4 5
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covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands.

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules, 2016;

5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure – I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,

7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of soil, mud, rock and sand for commercial purpose.

[Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality the

same shall be prohibited.]

Schedule III: List of activities regulated within the boundary of wetland and its zone of influence

and for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of Within the zone of influence as

wetland as shown in Annexure I shown in Annexure I

Cultivation of crops Regulated by Directorate of Existing traditional crop cultivation

Agriculture, Goa. Existing practices will be allowed. Any

traditional practices of Paddy activity that will affect the

cultivation will be allowed ecological character of the

(except the core wherein the wetland will not be allowed.

water is present throughout

the year) during the dry season,

as Pre-Existing Rights and

Privileges. Any activity that will

affect the ecological character of

the wetland will not be allowed.

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.

Schedule IV: List of activities permitted within the boundary of wetland and its zone of influence.

Activity Levels and types not requiring permission

Within the boundary of wetland Within the zone of influence

as shown in Annexure I as shown in Annexure I

Religious practices Existing religious practices will Permitted. Any activity that will

be allowed. Any activity that will adversely affect the ecological

adversely affect the ecological character of the wetland will

character of the wetland will not not be allowed.

be allowed.

Fishing Existing traditional practices of Permitted.

fishing will be permitted. Any
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activity that will adversely affect

the ecological character of the

wetland will not be allowed.

Withdrawal of water for In case of water deficit and Ongoing Traditional Use

domestic use unavailability of drinking water, Permitted. Any new

it is pumped and supplied to permissions will be granted

the village people for domestic only if approved by WRD and

drinking purpose. This will be GSWA.

managed and regulated by WRD.

Plantation of trees Prohibited Plantation of indigenous trees,

plants, shrubs is permitted

within Zone of influence.

Deciding best possible wise Permitted Permitted

use of wetland without

affecting or impacting its

ecological character and

services offered presently

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.

________

Notification

11-2/GSWA/2021-22/Notification/600

1. Whereas, there exists a water body known as Xeldem Lake or Xelde Tollem admeasuring

an area of 735 sq. mts. located in village Xeldem of Quepem Taluka, South Goa District, State

of Goa, which is considered to be critically significant for its ecosystem services and biodiversity

values for the local communities and society at large (hereinafter referred to as the “Said

Xeldem Lake”); which is more particularly described in Schedule I herein under;

2. And whereas, it is considered that for sustaining these values, the ecological character

of wetland ecosystem needs to be maintained by regulating developmental activities within

the wetland as well as within its zone of influence;

3. And whereas, in terms of sub-rule (1) of rule 7 of the Wetlands (Conservation and

Management) Rules, 2017, the Department of Environment and Climate Change, Government

of Goa, through GSWA by engaging the services of CSIR-NIO prepared a Brief Document for

identifying the said Xeldem Lake as wetland;

4. And whereas, based on the Brief Document Goa State Wetland Authority (GSWA) in the

10th meeting of the GSWA has recommended the Government of Goa to notify the said

Xeldem Lake as wetland under the provisions of Wetlands (Conservation and Management)

Rules, 2017.

5. Now therefore, the State of Goa accepts the recommendation to declare the said wetland

for being covered under the provisions of Wetlands (Conservation and Management) Rules,

2017.

6. Whereas the draft of the notification, which was published in the Official Gazette of Goa

vide notification dated 19-11-2020 for general public with a view of inviting objections in

respect thereof as required under sub-rule (6) of rule 5 of Wetland (Conservation and

Management) Rules, 2017 hereinafter referred to as the said rules.

7. And whereas the time for receiving objections is now over in the fixed duration the

objections of the general public have been heard and decided, according to the said rules.
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8. Hence this Notification, is issued by the Department of Environment and Climate Change

(DoE&CC), Government of Goa in the exercise of powers conferred under Rule 7 of Wetland

(Conservation and Management) Rules, 2017 read with Environment (Protection) Act, 1986

(29 of 1986), is hereby published for the information of persons.

9. The extent of the wetland and its zone of influence is described in Schedule I of this

notification;

10. Activities prohibited within the wetland and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

11. Activities regulated within the wetland and their zones of influence, i.e. permitted only

with permission of State Government are listed in Schedule III of this notification. Request for

permissions can be made to the Member Secretary, Goa State Wetland Authority, C/o

Department of Environment and Climate Change, O/o Goa State Biodiversity Board, Opposite

Saligao Seminary, Saligao, Bardez, Goa. 403511, or at email–ms-gswa.goa@gov.in./

goawetland@gmail.com. Such regulations shall not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such areas.

12. Activities permitted within the wetland and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

13. The Goa State Wetland Authority and the Ministry of Environment, Forest and Climate

Change shall monitor the enforcement of the provisions of this notification.

By order and in the name of the Governor of Goa.

Dasharath Redkar, Director & ex officio Joint Secretary (Environment & Climate Change).

Panaji, 23rd September, 2021.

–––––––––

Schedule I: Location and Extent of Wetland and its Zone of Influence.

1.1. Wetland

The said Xeldem Lake admeasuring an area of 735 sq. mts., surveyed under Survey No.

Taluka/Village Survey No./Sub-Div. No. Approximate Area in Sq. Mts.

Quepem/Xeldem 52/4 325

52/1 50

Quepem/Cacora Area outside S. No. 360

Total 735

1.2. Boundary of area already designated under provisions of other Acts and Rules.

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Xeldem Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Xeldem Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.
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No area of the proposed wetland known as  Xeldem Lake fall under the above mentioned Act.

1.3.  Zone of influence:

The Zone of influence of the said Xeldem Lake admeasuring 12,836 sq. mts., includes the properties

surveyed under the following Survey No.

Taluka/Village Survey No./Sub-Div. No. Approximate Area in Sq. Mts.

Quepem/Xeldem Buffer Zone

50/1(P) 2906

51/1(P) 2109

52/1(P) 1150

52/2(P) 177

Zone of Influence

50/1(P) 412

51/1(P) 146

Total 6900

Quepem/Cacora Buffer Zone

452/48 (P) 5388

Zone of Influence

452/48(P) 548

Total 5936

Grand Total 12836

The map of wetland boundary of the said Xeldem Lake with the Zone of influence is at Annexure I.

1.4. For the purpose of this wetland known as the said Xeldem Lake the same is located within Revenue

village of Xeldem.

1.5. For the purpose of this wetland known as the said Xeldem Lake the Zone of Influence is located

within Revenue village of Cacora.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind;

2. Setting up of any industry and expansion of existing industries; with the exception of modernization

of existing industries which will not affect the ecological balance of the wetland under consideration.

3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands.

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules, 2016;

5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure – I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,
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7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of soil, mud, rock and sand for commercial purpose.

[Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality the

same shall be prohibited.]

Schedule III: List of activities regulated within the boundary of wetlands/and its zone of influence

and for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of wetland/wetlands Within the zone of influence as

/complex as shown in Annexure I shown in Annexure I

Cultivation of crops/Paddy Cultivation to be restricted Traditional farming activities and

in the wetland area. cultivated crops are permitted.

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.

Schedule IV: List of activities permitted within the boundary of wetlands/wetlands complex and its

zone of influence.

Activity Levels and types not requiring permission

Within the boundary of wetland/wetlands Within the zone of influence

complex as shown in Annexure I as shown in Annexure I

Withdrawal of water Permitted with the approval of Permitted with the approval of

WRD & as required and decided GSWA and WRD.

by LMC.

Preservation of this water body The boundary of the wetlands Permitted.

and maintaining quality of its may be reinforced using natural

significant catchment area means so as to not disturb the

especially no development ecological character of the

zone, steep slopes and tree water body.

cover areas to ensure

sustainability of this water

body for future water security

of local area

Bathing or wallowing of Permitted Permitted.

domestic animals

Agriculture or/and Paddy Restricted Traditional activities are

cultivation Permitted.

Deciding best possible wise Permitted Permitted.

use of wetland without

affecting or impacting its

ecological character and

services offered presently

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.
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Notification

11-2/GSWA/2021-22/Notification/601

1. Whereas, there exists a water body

known as Toyyar Lake or Chimbel Lake

admeasuring an area of 51,085 sq. mts.

located in village Chimbel of Tiswadi Taluka,

North Goa District, State of Goa, which is

considered to be critically significant for its

ecosystem services and biodiversity values

for the local communities and society at large

(hereinafter referred to as the “Said Toyyar

Lake”); which is more particularly described

in Schedule I hereinunder;

2. And whereas, it is considered that for

sustaining these values, the ecological

character of wetland ecosystem needs to be

maintained by regulating developmental

activities within the wetland as well as within

its zone of influence;

3. And whereas, in terms of sub-rule (1) of

rule 7 of the Wetlands (Conservation and

Management) Rules, 2017, the Department

of Environment and Climate Change of

Government of Goa, through GSWA by

engaging the services of CSIR-NIO prepared

a Brief Document for identifying the said

Toyyar Lake as wetland;

4. And whereas, based on the Brief

Document Goa State Wetland Authority

(GSWA) in the 10th meeting of the GSWA

has recommended the Government of Goa to

notify the said Toyyar Lake as wetland under

the provisions of Wetlands (Conservation and

Management) Rules, 2017;

5. Now therefore, the State of Goa accepts

the recommendation to declare the said

wetland for being covered under the

provisions of Wetlands (Conservation and

Management) Rules, 2017;

6. Whereas draft of the notification, which

was published in the Official Gazette of

Government of Goa dated 19-11-2020 for

general public with a view of inviting

objections in respect thereof as required

under sub-rule (6) of rule 5 of Wetland

(Conservation and Management) Rules, 2017

hereinafter referred to as the said rules;

7. And whereas the time for receiving

objections is now over in the fixed duration

the objections of the general public have been

heard and decided, according to the said

rules.

8. Hence this Notification, is issued by the

Department of Environment and Climate

Change (DoE & CC), Government of Goa, in

the exercise of powers conferred under Rule

7 of Wetland (Conservation and Management)

Rules, 2017 read with Environment

(Protection) Act, 1986 (29 of 1986), is hereby

published for the information of persons;

9. The extent of the wetland and its zone

of influence is described in Schedule I of this

notification;

10. Activities prohibited within the wetland

and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas;

11. Activities regulated within the wetland

and their zones of influence, i.e. permitted

only with permission of State Government are

listed in Schedule III of this notification.

Request for permissions can be made to the

Member Secretary, Goa State Wetland

Authority, C/o Department of Environment

and Climate Change, O/o Goa State

Biodiversity Board, Opposite Saligao

Seminary, Saligao, Bardez, Goa-403511 or at

email–ms-gswa.goa@gov.in/goawetland@

gmail.com. Such regulations shall not apply

for areas designated under other Acts and

Rules, and listed at para 1.2 (a), (b) and (c) of

Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

12. Activities permitted within the wetland

and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas.
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13. The Goa State Wetland Authority and the Ministry of Environment, Forest and Climate

Change shall monitor the enforcement of the provisions of this notification.

By order and in the name of Governor of Goa.

Dasharath M. Redkar, Director & ex officio Jt. Secretary (Environment & Climate Change).

Panaji, 23rd September, 2021.

–––––––
Schedule I: Location and Extent of Wetland and its Zone of Influence

1.1. Wetland:

The said Toyyar Lake admeasuring an area of  51,085 sq. mts., surveyed under Survey No.

Taluka/Village Survey No./Sub-Div. No. Approximate Area in Sq. Mts.

Tiswadi/Chimbel    40/1(P) 50,930

42 (P) 155

Total 51,085

1.2. Boundary of area already designated under provisions of other Acts and Rules:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Toyaar Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Toyaar Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.

No area of the proposed wetland known as Toyaar Lake fall under the above mentioned Act.

1.3.Zone of influence:

The Zone of influence of the said Chimbel Lake admeasuring 1,79,520.96 sq. mts., includes the

properties surveyed under the following Survey No.

Taluka/Village Survey No./Sub-Div. No. Approximate Area in Sq. Mts.

Tiswadi/Chimbel lake    40/1(P) 118338.41

41/1(P) 29881.44

42/1(P) 5652.00

Total 153871.86

Tiswadi/Talaulim  106/1(P) 21649.10

Total 21649.10

Grand Total 175520.96

The map of wetland boundary of the said Toyaar Lake with the Zone of influence is at Annexure I. (For

enlarged to scale map kindly visit https://gswa.goa.gov.in/).

1.4.  For the purpose of this wetland known as the said Toyaar Lake the same is located within Revenue

village of Chimbel.

1.5.  For the purpose of this wetland known as the said Toyaar Lake the Zone of Influence is located

within Revenue village of Chimbel and Talaulim.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind;

2. Setting up of any industry and expansion of existing industries; with the exception of modernization

of existing industries which will not affect the ecological balance of the wetland under consideration;
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3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands;

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules, 2016;

5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure-I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,

7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of soil, mud, rock and sand for commercial purpose.

[Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality the

same shall be prohibited.]

_________

Schedule III: List of activities regulated within the boundary of wetlands/and its zone of influence,

for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of wetland Within the zone of influence as

as shown in Annexure I shown in Annexure I.

Diversion or any other Any diversion or any other Any diversion or any other

hydrological intervention hydrological intervention that hydrological intervention that

affect the ecological character of affect the ecological character of

will need the approval of GSWA will need the approval of GSWA.

Cultivation of crops No cultivation of crops within the Restricted.

wetland

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.

_______

Schedule IV: List of activities permitted within the boundary of wetlands and its zone of influence.

Activity Levels and types not requiring permission

Within the boundary of wetland Within the zone of influence as

as shown in Annexure I shown in Annexure I.

Withdrawal of water Permitted as required and decided Permitted with the approval of

by Lake Management Committee WRD and GSWA.

(LMC) in consultation with WRD

Preservation of this water The boundary of the wetlands may Permitted.

body and maintaining quality be reinforced using natural means

of its significant catchment so as to not alter the ecological
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area especially no develop- characteristics of the water body

ment zone, steep slopes and with collective decision of LMC

tree cover areas to ensure in consultation with GSWA

sustainability of this water

body for future water security

of local area

Traditional fishery Permitted Not applicable.

Deciding best possible wise Permitted Permitted.

use of wetland without

affecting or impacting its

ecological character and

services offered presently

Plantation Prohibited Plantation of indigenous trees,

plants, shrubs etc. is permitted.

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.

________

Notification

11-2/GSWA/2021-22/Notification/602

1. Whereas, there exists a water body known as Dashi Lake or Dashiche tollem admeasuring

an area of 6089 sq. mts. located in village Revora of Bardez Taluka, North Goa district, State

of Goa, which is considered to be critically significant for its ecosystem services and biodiversity

values for the local communities and society at large (hereinafter referred to as the “Said

Dashi Lake”); which is more particularly described in Schedule I herein under;

2. And whereas, it is considered that for sustaining these values, the ecological character

of wetland ecosystem needs to be maintained by regulating developmental activities within

the wetland as well as within its zone of influence;

3. And whereas, in terms of sub-rule (1) of rule 7 of the Wetlands (Conservation and

Management) Rules, 2017, the Department of Environment and Climate Change, Government

of Goa, through GSWA by engaging services of CSIR-NIO prepared a Brief Document for

identifying the said Dashi Lake as wetland;

4. And whereas, based on the Brief Document, Goa State Wetland Authority (GSWA) in the

10th meeting of the GSWA has recommended the Government of Goa to notify the said Dashi

Lake as wetland under the provisions of Wetlands (Conservation and Management) Rules,

2017.

5. Now therefore, the State of Goa accepts the recommendation to declare the said wetland

for being covered under the provisions of Wetlands (Conservation and Management) Rules,

2017.;

6. Whereas the draft of the notification, which was published in the Official Gazette of

Government of Goa 19-11-2020 for general public with a view of inviting objections in respect

thereof as required under sub-rule (6) of rule 5 of Wetland (Conservation and Management)

Rules, 2017 hereinafter referred to as the said rules.;

7. And whereas the time for receiving objections is now over in the fixed duration the

objections of the general public have been heard and decided, according to the said rules.;
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8. Hence this Notification, is issued by the Department of Environment and Climate Change

(DoE&CC), Government of Goa, in the exercise of powers conferred under Rule 7 of Wetland

(Conservation and Management) Rules, 2017 read with Environment (Protection) Act, 1986

(29 of 1986), is hereby published for the information of persons.;

9. The extent of the wetland and its zone of influence is described in Schedule I of this

notification;

10. Activities prohibited within the wetland and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.;

11. Activities regulated within the wetland and their zones of influence, i.e. permitted only

with permission of State Government are listed in Schedule III of this notification. Request for

permissions can be made to the Member Secretary, Goa State Wetland Authority, C/o

Department of Environment and Climate Change, O/o Goa State Biodiversity Board, opposite

Saligao Seminary, Saligao, Bardez, Goa 403511 or at email – ms-gswa.goa@gov.in/

goawetland@gmail.com. Such regulations shall not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such areas.

12. Activities permitted within the wetland and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall not apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.

13. The Goa State Wetland Authority and the Ministry of Environment, Forest and Climate

Change shall monitor the enforcement of the provisions of this notification.

By order and in the name of the Governor of Goa.

Dasharath Redkar, Director & ex officio Joint Secretary (Environment & Climate Change).

Panaji, 23rd September, 2021.

Schedule I: Location and Extent of Wetland and its Zone of Influence.

1.1. Wetland

The said Dashi Lake admeasuring an area of 6089. sq. mts., surveyed under Survey No.

Taluka Village Survey No./Sub – Div. No. Approximate Area in Sq. Mts.

Bardez/Revora 70/1(P) 6089

Total 6089

1.2. Boundary of area already designated under provisions of other Acts and Rules

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Dashi Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Dashi Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.

No area of the proposed wetland known as Dashi Lake fall under the above mentioned Act.
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1.3.  Zone of influence:

The Zone of influence of the said Dashi Lake admeasuring 6,81,434 sq. mts., includes the properties

surveyed under the following Survey No.

Taluka Village Survey No./Sub–Div. No. Approximate Area in Sq. Mts.

1 2 3

Bardez/Revora Zone of Influence

68/4(P) 848

70/1(P) 421

71/1(P) 95

71/3(P) 318

68/2(P) 24

Buffer Zone

37/11(P) 9

37/12(P) 1992

38/08(P) 299

38/9 225

38/10 400

38/11 300

38/12 400

38/13 100

39/15(P) 96

39/16(P) 130

39/22(P) 10

39/23(P) 50

60/1(P) 405

60/2(P) 408

60/3(P) 166

68/1(P) 5723

68/3(P) 79

68/4(P) 55

69/1 120

70/1(P) 501

71/1(P) 1855

71/2 1850

71/3(P) 3327

71/4 400

71/5(P) 2710

71/6(P) 113

101/2(P) 336

Area outside survey nos. 1898

(Roads and nalla)

Total 25663
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The map of wetland boundary of the said Dashi Lake with the Zone of influence is at Annexure I. (For

enlarged to scale map kindly visit https://gswa.goa.gov.in/)

1.3.  For the purpose of this wetland known as the said Dashi Lake the same is located within Revenue

village of Revora.

1.4.  For the purpose of this wetland known as the said Dashi Lake the Zone of Influence is located

within Revenue village of Revora.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind;

2. Setting up of any industry and expansion of existing industries; with the exception of modernization

of existing industries which will not affect the ecological balance of the wetland under consideration.

3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands.

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules 2016;

5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure – I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,

7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of Soil, Mud, Rock and sand for commercial purpose.

 [Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality the

same shall be prohibited.]

Schedule III: List of activities regulated within the boundary of wetland and its zone of influence

and for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of Within the zone of influence as

wetland as shown in Annexure I shown in Annexure I

Cultivation of crops Prohibited Existing traditional crop cultivation

practices in the low-lying areas

within the buffer will be allowed.

Fishing Regulated byFisheries Regulated by Fisheries Department.

Department. Existing traditional practices may be

permitted.

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.
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Schedule IV: List of activities permitted within the boundary of wetlands/wetlands complex and its

zone of influence.

Activity Levels and types not requiring permission

Within the boundary of wetland Within the zone of influence

as shown in Annexure I as shown in Annexure I

Withdrawal of water Water is used for agriculture and Permitted with the approval

horticulture purposes and existing of GSWA and WRD.

traditional practices will continue.

However, any new permissions

shall be granted by WRD and

LMC in consultation with GSWA

Religious practices Existing religious practices will Permitted.

be allowed. No activity that will

adversely affect the ecological

character of the wetland.

Withdrawal of water for In case of water deficit and Ongoing Traditional Use

 domestic use unavailability of drinking water, Permitted. Any new

it is pumped and supplied to the permissions will be granted

village people for domestic only if approved by WRD and

drinking purpose. This will be GSWA.

managed and regulated by WRD.

Preservation of this water body The boundary of the wetlands may Permitted

and maintaining quality of its be reinforced using natural means

significant catchment area so as to not disturb the ecological

especially no development character of the water body.

zone, steep slopes and tree

cover areas to ensure

sustainability of this water

body for future water security

of local area

Plantation of trees Prohibited Permitted in buffer and zone

of influence, excluding water

channel

Deciding best possible wise use Permitted Permitted

of wetland without affecting or

impacting its ecological character

and services offered presently

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.

_________

Notification

11-2/GSWA/2021-22/Notification/603

1. Whereas, there exists a water body known as Sarzora Lake or Sarzora tollem admeasuring

an area of 124600 sq. mts. located in village Sarzora of Salcete Taluka, South Goa District,

State of Goa, which is considered to be critically significant for its ecosystem services and

biodiversity values for the local communities and society at large (hereinafter referred to as

the “Said Sarzora Lake”); which is more particularly described in Schedule I hereinunder;

2. And whereas, it is considered that for sustaining these values, the ecological character

of wetland ecosystem needs to be maintained by regulating developmental activities within
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the wetland as well as within its zone of

influence;

3. And whereas, in terms of sub-rule (1) of

rule 7 of the Wetlands (Conservation and

Management) Rules, 2017, the Department

of Environment and Climate Change of

Government of Goa, through GSWA by

engaging services of CSIR-NIO prepared a

Brief Document for identifying the said Sarzora

Lake as wetland;

4. And whereas, based on the Brief

Document, Goa State Wetland Authority

(GSWA) in the 10th meeting of the GSWA

has recommended the Government of Goa to

notify the said Sarzora Lake as wetland under

the provisions of Wetlands (Conservation and

Management) Rules, 2017;

5. Now therefore, the State of Goa accepts

the recommendation to declare the said

wetland for being covered under the

provisions of Wetlands (Conservation and

Management) Rules, 2017;

6. Whereas the draft notification was

published in the Official Gazette of

Government of Goa notification dated 19-11-

2020 for general public with a view of inviting

objections in respect thereof as required

under sub-rule (6) of rule 5 of the Wetland

(Conservation and Management) Rules, 2017,

hereinafter referred to as the said rules;

7. And whereas, the time of receiving

grievances is now over and in the fixed

duration the objections of the general public

have been heard and decided as per said

rules;

8. Hence this Notification, is issued by the

Department of Environment and Climate

Change (DoE & CC), Government of Goa, in

exercise of the powers conferred under rule

7 of the Wetlands (Conservation and

Management) Rules, 2017 read with

Environment (Protection) Act, 1986 (29 of

1986), is hereby published for the information

of the persons;

9. The extent of the wetland and its zone

of influence is described in Schedule I of this

notification;

10. Activities prohibited within the wetland

and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas.

11. Activities regulated within the wetland

and their zones of influence, i.e. permitted

only with permission of State Government are

listed in Schedule III of this notification.

Request for permissions can be made to

the Member Secretary, Goa State Wetland

Authority, C/o Department of Environment

and Climate Change, O/o Goa State

Biodiversity Board, opposite Saligao

Seminary, Saligao, Bardez, Goa-403511 or

at email-ms-gswa.goa@gov.in goawet

land@gmail.com. Such regulations shall not

apply for areas designated under other Acts

and Rules, and listed at para 1.2 (a), (b) and

(c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas;

12. Activities permitted within the wetland

and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas.

13. The Goa State Wetland Authority and

the Ministry of Environment, Forest and

Climate Change shall monitor the

enforcement of the provisions of this

notification.

By order and in the name of Governor of

Goa.

Dasharath M. Redkar, Director & ex officio

Jt. Secretary (Environment & Climate

Change).

Panaji, 23rd September, 2021.
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Schedule I: Location and Extent of Wetland and its Zone of Influence

1.1. Wetland:

The said Sarzora Lake admeasuring an area of 124600 sq. mts., surveyed under Survey No.

Taluka/Village Survey No./Sub-Division No. Approximate Area in Sq. Mts.

Salcete/Sarzora 25/1(P) 124600

Total 124600

1.2. Boundary of area already designated under provisions of other Acts and Rules:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Sarzora Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Sarzora Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.

No area of the proposed wetland known as Sarzora Lake fall under the above mentioned Act.

1.3.  Zone of influence:

The Zone of influence including buffer zone of the said Sarzora Lake admeasuring 680414 sq. mts.,

includes the properties surveyed under the following Survey No.

Taluka/Village Survey No./Sub-Div. No. Approximate Area in Sq. Mts.

1 2 3

Salcete/Sarzora Buffer Zone

9/1(P) 74

9/19(P) 5

9/20(P) 90

9/21(P) 280

9/22(P) 435

9/23(P) 1620

9/24(P) 812

22/1(P) 8900

23/3(P) 810

23/4(P) 3035

24/8(P) 30

24/9(P) 90

24/10(P) 80

24/11(P) 68

24/12(P) 65

24/13 475

24/14(P) 110

24/15(P) 445

24/16(P) 570

24/17(P) 345
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24/18(P) 35

24/22 65

25/1(P) 4600

26/1(P) 20600

27/1(P) 2015

28/1(P) 18175

212/1(P) 17700

Total 81529

Zone of Influence

Salcete/Sarzora 28/1(P) 86740

27/1(P) 92650

26/1(P) 175325

212/1(P) 203940

Total 558655

Mullem 86/1(P) 40230

Total 40230

Grand Total 680414

The map of wetland boundary of the said Sarzora Lake with the Zone of influence is at Annexure I. (For

enlarged to scale map kindly visit https://gswa.goa.gov.in/).

1.4. For the purpose of this wetland known as the said Sarzora Lake the same is located within Revenue

village of  Sarzora.

1.5. For the purpose of this wetland known as the said Sarzora Lake the Zone of Influence is located

within Revenue village of Sarzora and Mullem.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind.

2. Setting up of any industry and/or expansion of existing industries; with the exception of moderniza-

tion of existing industries which will not affect the ecological balance of the wetland under consideration.

3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands.

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules, 2016;

5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure – I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,

7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of Soil, Mud, Rock and sand for commercial purpose.

1 2 3
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[Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality,

the same shall be prohibited.]

Schedule III: List of activities regulated within the boundary of wetlands and its zone of influence

and for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of Within the zone of influence as

wetland as shown in Annexure I shown in Annexure I.

Diversion or any other Any diversion or any other Any diversion or any other

hydrological intervention hydrological intervention hydrological intervention that

that affect the ecological affect the ecological character of

character of will need the will need the approval of GSWA.

approval of GSWA

Cultivation of crops Agriculture or horticulture within Traditional agriculture or

the wetland not allowed horticulture will be allowed. No

activity that will affect the

ecological character of the wetland

shall be allowed.

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.

Schedule IV: List of activities permitted within the boundary of wetlands and its zone of influence

Activity Levels and types not requiring permission

Within the boundary of wetland Within the zone of influence as

as shown in Annexure I shown in Annexure I.

Withdrawal of water Permitted with approval from Regulated by WRD.

WRD and as required and

decided by LMC

Fishing Permitted Not Applicable.

Crop and/or Paddy Prohibited Allowed in low lying fields within

cultivation buffer zone.

Plantation of trees Prohibited Plantation of indigenous trees,

plants, shrubs is permitted.

Preservation of this water The boundary of the wetland Permitted.

body and maintaining may be reinforced using

quality of its significant natural means so as to not

catchment area especially disturb the ecological character

no development zone, of the water body

steep slopes and tree

cover areas to ensure

sustainability of this water

body for future water

security of local area

Deciding best possible wise Permitted Permitted.

use of wetland without

affecting or impacting its

ecological character and

services offered presently

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.
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Notification

11-2/GSWA/2021-22/Notification/604

1. Whereas, there exists a water body

known as Nanda Lake or Nanda tollem

admeasuring an area of 1,04,550 sq. mts.

located in Quepem Municipal Council of

Quepem Taluka, South Goa District, State of

Goa, which is considered to be critically

significant for its ecosystem services and

biodiversity values for the local communities

and society at large (hereinafter referred to

as the “Said Nanda Lake”); which is more

particularly described in Schedule I

hereinunder;

2. And whereas, it is considered that for

sustaining these values, the ecological

character of wetland ecosystem needs to be

maintained by regulating developmental

activities within the wetland as well as within

its zone of influence;

3. And whereas, in terms of sub-rule (1) of

rule 7 of the Wetlands (Conservation and

Management) Rules, 2017, the Department

of Environment and Climate Change of

Government of Goa, though GSWA by

engaging the services of CSIR-NIO prepared

a Brief Document for identifying the said

Nanda Lake as wetland;

4. And whereas, based on the Brief

Document Goa State Wetland Authority

(GSWA) in the 10th meeting of the GSWA

has recommended the Government of Goa to

notify the said Nanda Lake as wetland under

the provisions of Wetlands (Conservation and

Management) Rules, 2017;

5. Now therefore, the State of Goa accepts

the recommendation to declare the said

wetland for being covered under the

provisions of Wetlands (Conservation and

Management) Rules, 2017;

6. Whereas the draft of the notification,

which was published in the Official Gazette

of Goa dated 26-11-2020 for general public

with a view of inviting objections in respect

thereof as required under sub rule (6) of rule

5 of Wetland (Conservation and Management)

Rules, 2017 hereinafter referred to as the said

rules;

7. And whereas the time for receiving

objections is now over in the fixed duration

the objections of the general public have been

heard and decided, according to the said

rules;

8. Hence this Notification, is issued by the

Department of Environment and Climate

Change (DoE & CC), Government of Goa, in

the exercise of powers conferred under Rule

7 of Wetland (Conservation and Management)

Rules, 2017 read with Environment

(Protection) Act, 1986 (29 of 1986), is hereby

published for the information of persons;

9. The extent of the wetland and its zone

of influence is described in Schedule I of this

notification;

10. Activities prohibited within the wetland

and its zone of influence is listed in Schedule

II of this notification. Such prohibitions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas;

11. Activities regulated within the wetland

and their zones of influence, i.e. permitted

only with permission of State Government are

listed in Schedule III of this notification.

Request for permissions can be made to the

Member Secretary, Goa State Wetland

Authority, C/o Department of Environment

and Climate Change, O/o Goa State

Biodiversity Board, Opposite Saligao

Seminary, Saligao, Bardez, Goa-403511 or at

email–ms-gswa.goa@gov.in/goawetland

@gmail.com. Such regulations shall not apply

for areas designated under other Acts and

Rules, and listed at para 1.2 (a), (b) and (c) of

Schedule I. Relevant provisions of respective

Acts and Rules shall apply in such areas.;

12. Activities permitted within the wetland

and its zone of influence are listed in Schedule

IV of this notification. Such permissions shall

not apply for areas designated under other

Acts and Rules, and listed at para 1.2 (a), (b)

and (c) of Schedule I. Relevant provisions of

respective Acts and Rules shall apply in such

areas.;
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13. The Goa State Wetland Authority and the Ministry of Environment, Forest and Climate

Change shall monitor the enforcement of the provisions of this notification.

By order and in the name of Governor of Goa.

Dasharath M. Redkar, Director & ex officio Jt. Secretary (Environment & Climate Change).

Panaji, 23rd September, 2021.

____

Schedule I: Location and Extent of Wetland and its Zone of Influence

1.1. Wetland:

The said Nanda Lake admeasuring an area of 1,04,550 sq. mts., surveyed under Survey No.

Village/ Survey Approximate Survey No./ Approximate Survey No. Approximate

Taluka No./Sub- area in Sq. Mts. /Sub-Div. No. area in Sq. Mts. /Sub-Div. No. area in Sq. Mts.

Div. No.

1 2 3 4 5 6 7

Cacora/ 311/1(P) 365 311/2(P) 70 311/3(P) 35

Quepem 311/6(P) 735 311/7 435 311/8(P) 1720

311/9(P) 57 311/12(P) 130 311/13 98

311/14 98 311/15 502 311/16 136

311/17 45 311/18 182 311/19(P) 405

311/20 11 311/21 10 311/22 13

311/23 16 311/24 98 311/25(P) 525

311/27(P) 230 311/28 38 311/29 10

311/30 90 311/31 51 311/32 24

311/33 20 311/34 55 311/35 14

311/36 40 311/37(P) 260 311/38(P) 265

311/39 57 311/40 22 311/41 54

311/42 43 311/43 38 311/44 11

311/45 15 311/46 25 311/47 36

311/48(P) 460 311/49 530 311/50 21

311/51 152 311/52 361 311/53 405

311/54(P) 60 311/55(P) 22 311/56(P) 140

311/57(P) 67 311/58(P) 5 311/59(P) 4.5

311/60 6 311/67 15 311/68 48

311/69 670 311/70 70 311/71 11

311/72 124 311/73 132 311/74 58

311/75 19 311/76(P) 39 311/77(P) 410

315/1(P) 645 329/1(P) 9530 329/2(P) 4

329/4(P) 442 329/5(P) 39 329/6 335
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329/7(P) 1.5 330/1(P) 742 330/2(P) 640

330/3 790 330/4 529 330/5 652

330/6 373 330/7(P) 1316 330/8 690

330/9(P) 167 330/10(P) 1 330/12(P) 530

330/13(P) 480 330/14 347 330/16(P) 703

330/17 26 330/18 54 330/19 385

330/20 160 330/21 317 330/22 272

330/23(P) 230 330/24 109 330/25 165

330/26(P) 359 330/27 57 330/28 124

330/29 251 330/30 127 330/31(P) 137

330/32(P) 88 330/33(P) 37 330/34(P) 67

330/35 182 330/36 129 330/37 50

330/38 126 330/39 86 330/40 40

330/41 16 330/42 26 330/43 23

330/44 78 330/45(P) 181 330/46 400

330/47 12 330/48 12 330/49 36

330/50 214 330/51 50 330/52 62

331/1(P) 184 331/2(P) 202 331/3(P) 380

331/4(P) 366 331/5(P) 905 331/6 395

331/7 106 331/8 210 331/9 107

331/10 169 331/11 66 331/12 45

331/13 517 331/14 32 331/15 22

331/16 29 331/17 58 331/18 21

331/19 17 331/20 12 331/21 8

331/22 42 331/23 45 331/24 35

331/25 23 331/26 18 331/27 28

331/28 16 331/29 15 331/30 42

331/31 31 331/32 33 331/33 34

331/34 18 331/35 146 331/36 11

331/37 16 331/38 28 331/39 20

331/40 16 331/41 14 356/56 37

331/42 22 331/43 26 331/44 25

331/45 41 331/46(P) 365 331/47 46

332/14(P) 14 332/15 31 332/16 52

1 2 3 4 5 6 7
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332/17 41 332/18 13 332/19 29

332/20 35 332/21 41 332/22 36

332/23 43 332/24 37 332/25 44

332/26 39 332/27 22 332/28 16

332/29 81 332/30 34 332/31 28

332/32 23 332/33 20 332/34 13

332/35 460 332/36 10 332/37 17

332/38 30 332/39 16 332/40 34

332/41 34 332/42 30 332/43 27

332/44 19 332/45 27 332/46(P) 4

332/52(P) 15 332/53 23 332/54 19

332/55 24 332/56 19 332/57 43

332/58 22 332/59(P) 13 332/60(P) 7

332/61 30 332/62 16 332/63 16

332/64(P) 2 332/65(P) 12 332/66 18

332/67 27 332/68 20 332/69 26

332/70 21 332/71 30 332/72 16

332/73 14 332/74 13 332/75 18

332/76 30 332/77 34 332/78 39

332/79 35 332/80 26 332/81 43

332/82 31 332/83 32 332/84 24

332/85 34 332/86 49 332/87 30

332/88 25 332/89 39 332/90 21

332/91 28 332/92 23 332/93 32

332/94 27 332/95 15 332/96 24

332/97 38 332/98 33 332/99 19

332/100 22 332/101 10 332/102 24

332/103 23 332/104 26 332/105 20

332/106 21 332/107 35 332/108 39

332/109 45 332/110 53 332/111 44

332/112 21 332/113 25 332/114 43

332/115 42 332/116 13 332/117 20

332/118(P) 32 332/119(P) 16 332/120 43

332/121 40 332/122 47 332/123 43

1 2 3 4 5 6 7
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332/124 38 332/125 55 332/126 43

332/127 28 332/128 31 332/129 48

332/130(P) 34 332/131(P) 1 332/132(P) 15

332/133(P) 2 332/135(P) 30 332/136 49

332/137 27 332/138 30 332/139 44

332/140 41 332/141 48 332/142 46

332/143 34 332/144 30 332/145 43

332/146 27 332/147 38 332/148(P) 32

332/155(P) 31 332/156 47 332/157 37

332/158 32 332/159 43 332/160 38

332/161 44 332/162 34 332/163 48

332/164(P) 32 332/231(P) 2 332/232(P) 8

332/233(P) 17 332/234 21 332/235 20

332/236(P) 24 332/237(P) 16 332/238(P) 1

332/254(P) 26 332/255 24 332/256 20

332/257 24 332/258 28 332/259 30

332/260 16 332/261 20 332/262(P) 6

332/270(P) 27 332/271 28 332/272 19

332/273 21 332/274 23 332/275 40

332/276 39 332/277 15 332/278(P) 30

332/294(P) 34 332/295 47 332/296 33

332/297 22 332/298 30 332/299 26

332/300(P) 30 332/321(P) 14 332/322 22

332/323 14 332/324(P) 8 332/325(P) 7

332/326 12 332/327 28 332/328 46

332/329 45 332/330 17 332/331 20

332/332 24 332/333 60 333/16(P) 28

333/17(P) 22 333/18(P) 25 333/19(P) 30

333/20(P) 34 333/21(P) 34 333/22(P) 27

333/23(P) 33 333/24(P) 33 333/25(P) 52

333/26(P) 52 333/27(P) 53 333/30(P) 58

333/31(P) 51 333/32(P) 61 333/33(P) 50

333/34(P) 90 333/35 75 333/36 50

333/37 49 333/38 52 333/39(P) 45

1 2 3 4 5 6 7
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333/40(P) 25 333/42(P) 1 333/43(P) 30

333/44 34 333/45 36 333/46 41

333/47(P) 2 333/48(P) 1.5 333/51(P) 2

333/54(P) 29 333/55(P) 0.5 333/82(P) 9

342/12(P) 10 343/6(P) 44 356/1(P) 58

356/2(P) 13 356/3(P) 12 356/4(P) 13

356/5(P) 775 356/6 96 356/7 171

356/8(P) 370 356/9(P) 337 356/10 127

356/11 270 356/12 310 356/13 36

356/14 367 356/15 70 357/16 335

356/17 57 356/18 97 356/19 460

356/20 358 356/21 100 356/22 123

356/23 33 356/24 139 356/25 243

356/26 128 356/27 77 356/28 69

356/29 195 356/30 39 356/31 32

356/32 28 356/33 46 356/34 37

356/35 37 356/36 21 356/37 21

356/38 32 356/39 43 356/40 53

356/41 51 356/42 795 356/43 336

356/44(P) 15 356/45 187 356/46 172

356/47 231 356/48 114 356/49 27

356/50 50 356/51 51 356/52 102

356/53 45 356/54 36 356/55 75

356/57 49 356/58(P) 77 356/59 158

356/60 82 356/61 54 356/62 39

356/63 99 356/64(P) 1.5 356/65(P) 14

356/66(P) 109 356/67 125 356/68 143

356/69 89 356/70 42 356/71 74

356/73(P) 22 356/74(P) 57 356/75 35

356/77 69 357/1(P) 41 357/2 131

357/3 114 357/4(P) 78 357/8(P) 141

357/9(P) 2 358/1(P) 481 358/2 171

358/3 189 358/4 183 358/5 237

358/6 121 358/7 155 358/8 32

358/9 26 358/10 26 358/11 29

358/12 96 358/13 29 358/14 76

1 2 3 4 5 6 7
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358/15 178 358/16 33 358/17 96

358/18 168 358/19 147 358/20 850

358/21(P) 106 358/22 18 358/23 16

358/24(P) 46 358/25(P) 48 358/26(P) 59

358/27 48 358/28 36 358/29 66

358/30(P) 74 358/31(P) 4.5 358/32(P) 39

358/33(P) 11 358/34 96 358/38(P) 20

358/39(P) 81 358/41(P) 4 358/42(P) 15

358/43(P) 17 358/44 128 358/45 5240

358/46 130 358/47 366 359/1 211

359/2 2001 359/3 2912 359/4 2836

359/5 635 359/6 2195 359/7 1312

359/8 49 359/9 1188 359/10 324

359/11 174 359/12(P) 2721 359/13 47

360/1(P) 5785 361/3(P) 26 379/1(P) 1568

379/2(P) 1320 381/1(P) 6 381/2(P) 3307

381/3(P) 2780 River and nallah 6700

Total 104550

1.2. Boundary of area already designated under provisions of other Acts and Rules:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest

Act and amendments thereof.

No area of the proposed wetland known as Nanda Lake fall under the above mentioned Act.

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof.

No area of the proposed wetland known as Nanda Lake fall under the above mentioned Act.

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments

thereof.

No area of the proposed wetland known as Nanda Lake fall under the above mentioned Act.

1.3. Zone of influence:

The Zone of influence of the said Nanda Lake admeasuring 57,410 sq. mts., includes the properties

surveyed under the following Survey No.

Village/ Survey No./ Approximate Survey No./ Approximate Survey No./ Approximate

Taluka Sub-Div. No. area in sq. mts. Sub-Div. No. area in sq. mts. Sub-Div. No. area in sq. mts.

1 2 3 4 5 6 7

Quepem/ Buffer Zone

Cacora

307/69(P) 49 307/70(P) 30 307/71(P) 38

307/72(P) 13 307/73(P) 33 307/74(P) 47

307/75(P) 29 307/76(P) 36 307/96(P) 36

307/97 34 307/99(P) 34 307/100 127

1 2 3 4 5 6 7
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307/101 17 307/102 20 307/103 13

307/104 66 307/105 258 307/106 77

307/107(P) 138 307/108 50 307/109(P) 42

307/110 87 307/111 15 307/112 21

307/114 15 307/115(P) 2 307/116(P) 9

307/117 15 307/118 16 307/119 143

307/120 40 307/121(P) 22 307/122(P) 22

307/124 142 307/125(P) 47 307/127(P) 1

307/128(P) 0.5 307/129 11 307/130(P) 168

307/131 43 307/132(P) 128 307/133(P) 94

307/135(P) 21 307/136(P) 155 307/137(P) 62

307/138(P) 281 307/139(P) 116 307/140(P) 86

307/141(P) 92 307/142(P) 146 307/143(P) 127

308/1(P) 62 308/5 12 309/1(P) 413

309/2(P) 65 309/28(P) 35 309/30(P) 246

309/31(P) 562 309/32 345 310/1(P) 113

310/2 298 310/3(P) 101 310/4(P) 45

310/5(P) 27 310/6(P) 45 310/14(P) 226

310/15(P) 135 311/2(P) 117 311/3(P) 286

311/4 454 311/5 433 311/6(P) 15

311/8(P) 32 311/9(P) 91 311/10 12

311/11 39 311/12(P) 26 311/19(P) 71

311/25(P) 50 311/26 36 311/27(P) 28

311/37(P) 32 311/38(P) 19 311/48(P) 5

311/54(P) 63 311/55(P) 151 311/56(P) 97

311/57(P) 112 311/58(P) 37 311/76(P) 58

311/77(P) 51 312/1(P) 2419 314/1(P) 410

314/2(P) 89 314/3(P) 92 314/4(P) 1166

315/1(P) 1739 315/2(P) 418 328/3(P) 2

328/4(P) 11 328/5(P) 13 328/6(P) 14

328/7(P) 10 328/8(P) 11 328/9(P) 489

328/10(P) 578 329/1(P) 927 329/2(P) 825

329/3(P) 143 329/4(P) 200 329/5(P) 708

329/7(P) 79 330/1(P) 29 330/2(P) 28

330/7(P) 40 330/9(P) 62 330/10(P) 7

330/11 39 330/12(P) 16 330/13(P) 12

330/15 192 330/16(P) 14 330/23(P) 3

330/26(P) 23 330/31(P) 25 330/32(P) 58

1 2 3 4 5 6 7
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330/45(P) 11 331/1(P) 29 331/2(P) 14

331/3(P) 10 331/4(P) 4 331/46(P) 202

332/3(P) 62 332/4 7 332/5 6

332/6 7 332/7 12 332/8 22

332/9 21 332/10 12 332/11 8

332/12 9 332/13 6 332/14(P) 5

332/46(P) 24 332/47 23 332/48 22

332/49 28 332/50 20 332/51 15

332/52(P) 17 332/59(P) 9 32/60(P) 12

332/64(P) 27 332/65(P) 1 332/118(P) 4

332/119(P) 2 332/130(P) 6 332/131(P) 40

332/132(P) 18 332/133(P) 45 332/134 35

332/135(P) 14 332/148(P) 17 332/149 36

332/150 18 332/151 19 332/152 21

332/153 22 332/154 48 332/155(P) 14

332/164(P) 13 332/165 44 332/166 27

332/167 20 332/168 12 332/169 8

332/170 19 332/171 20 332/172 20

332/173(P) 17 332/174(P) 10 332/175(P) 7

332/176(P) 1 332/187(P) 1.5 332/188(P) 22

332/189 32 332/190 28 332/191 22

332/192 30 332/193 29 332/194 25

332/195 22 332/196 25 332/197 21

332/198(P) 27 332/199 90 332/200(P) 1.5

332/208(P) 1 332/209(P) 7 332/210 31

332/211 27 332/212 25 332/213 25

332/214 22 332/215 16 332/216 12

332/217 21 332/218 24 332/219 35

332/220 33 332/221 28 332/222(P) 22

332/223 1 332/225 7 332/226 17

332/227 26 332/228 26 332/229 22

332/230 26 332/231(P) 16 332/233(P) 20

332/237(P) 3 332/238(P) 15 332/239 27

332/240 22 332/241 20 332/242(P) 12

332/243(P) 0.5 332/247(P) 1 332/248(P) 27

332/249 25 332/250 18 332/251 28

332/252 31 332/253 22 332/254(P) 3

332/262(P) 8 332/263 19 332/264 17

1 2 3 4 5 6 7
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332/265 33 332/266 10 332/267 10

332/268 16 332/269 21 332/270(P) 8

332/278(P) 4 332/279 29 332/280 7

332/281 20 332/282 8 332/283 25

332/284(P) 13 332/286(P) 11 332/287 50

332/288 21 332/289 17 332/290 10

332/291 13 332/292 12 332/293 20

332/294(P) 1 332/300(P) 6 332/301 16

332/302 25 332/303 8 332/304 21

332/305 12 332/306 32 332/307 9

332/308 15 332/309 6 332/310 9

332/311 12 332/312 7 332/313 22

332/314 12 332/315 8 332/316 7

332/317 15 332/318 17 332/319 9

332/320 16 332/321(P) 20 332/324(P) 19

333/12(P) 79 333/13 77 333/14 93

333/15(P) 86 333/16(P) 61 333/17(P) 15

333/18(P) 11 333/19(P) 9 333/20(P) 6.5

333/21(P) 12 333/22(P) 10 333/23(P) 18

333/24(P) 22 333/25(P) 15 333/26(P) 18

333/27(P) 3 333/28 10 333/29 6

333/30(P) 2 333/31(P) 7 333/32(P) 13

333/33(P) 19 333/34(P) 24 333/39(P) 3

333/40(P) 30 333/41 10 333/42(P) 28

333/43(P) 2 333/47(P) 2 333/48(P) 12

333/49 13 333/50 23 333/51(P) 7

333/52 39 333/53 31 333/54(P) 7

333/57 40 333/55(P) 23 333/56 28

333/60 50 333/58 12 333/59 22

333/63(P) 18 333/61(P) 42 333/62(P) 10

333/66(P) 10 333/64(P) 17 333/65(P) 11

333/69 16 333/67 13 333/68 19

333/72 6 333/17 47 333/71 11

333/75 7 333/73 19 333/74 21

333/78 10 333/76 13 333/77 15

333/81(P) 12 333/79 42 333/80(P) 63

334/48(P) 55 333/82(P) 25 334/47(P) 21

334/51 69 334/49 67 334/50 77

1 2 3 4 5 6 7
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334/54 72 334/52 83 334/53 75

334/57 18 334/55 90 334/56 86

334/60 22 334/58 35 334/59 35

334/63 10 334/61 23 334/62 20

334/66(P) 56 334/64 10 334/65(P) 56

334/69(P) 41 334/67(P) 57 334/68(P) 52

334/72(P) 11 334/70(P) 22 334/71 30

334/78(P) 46 334/76(P) 25 334/77(P) 17

334/131(P) 135 334/79(P) 15 334/93(P) 56

342/9(P) 383 342/1(P) 508 342/8(P) 500

342/12(P) 396 342/10(P) 80 342/11(P) 294

343/3(P) 126 343/1 94 343/2 32

343/6(P) 1325 343/4(P) 380 343/5(P) 30

344/2 30 343/7(P) 364 344/1 22

344/5(P) 146 344/3(P) 20 344/4(P) 4

344/9(P) 29 344/6(P) 21 344/7(P) 205

355/1(P) 201 346/3(P) 590 346/4 14

355/4(P) 18 355/2(P) 124 355/3(P) 295

356/2(P) 2 355/5(P) 145 356/1(P) 548

356/5(P) 1580 356/3(P) 8 356/4(P) 9

356/44(P) 653 356/8(P) 1 356/9(P) 2

356/72(P) 24 356/64(P) 25 356/65(P) 11

356/75(P) 62 356/73(P) 44 356/74(P) 1.5

357/5(P) 58 357/1(P) 602 357/4(P) 25

357/8(P) 207 357/6(P) 260 357/7(P) 376

357/11 107 357/9(P) 36 357/10 23

358/1(P) 155 357/12 32 357/13 60

358/25(P) 41 358/21(P) 11 358/24(P) 7

358/31(P) 85 358/26(P) 3 358/30(P) 476

358/35 80 358/32(P) 164 358/33(P) 43

358/38(P) 35 358/36 67 358/37 22

358/41(P) 21 358/39(P) 2 358/40 20

359/12 90 358/42(P) 6 358/43(P) 109

361/3(P) 552 361/1 148 361/2 12

376/46(P) 85 376/44(P) 35 376/45 24

376/49 42 376/47 23 376/48(P) 41

376/52 78 376/50 43 376/51 52

377/5(P) 102 377/1 91 377/2 (P) 205

1 2 3 4 5 6 7
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377/9(P) 54 377/6(P) 101 377/7(P) 53

377/12(P) 48 377/10(P) 44 377/11(P) 51

377/15(P) 22 377/13(P) 72 377/14(P) 149

377/18 288 377/16(P) 55 377/17 253

379/1(P) 195 377/19 582 377/20 1046

380/2(P) 98 379/2(P) 885 380/1(P) 563

380/5(P) 215 380/3(P) 151 380/4(P) 114

380/15(P) 17 380/6(P) 638 380/7(P) 178

380/18 55 380/16 40 380/17 46

381/3(P) 668 381/1(P) 1155 381/2(P) 754

383/3(P) 55 382/2(P) 358 382/4(P) 248

Total 52160 332/232(P) 10 River and Nallah 3670

Zone of 3205

Influence–I

 (as per map

 at Annexure I)

Zone of 2045

Influence–II

 (As per map

 at Annexure I)

Total 5250

Grand Total 57410

The map of wetland boundary of the said Nanda Lake with the Zone of influence is at Annexure I. (For

enlarged to scale map kindly visit https://gswa.goa.gov.in/).

1.4. For the purpose of this wetland known as the said Nanda Lake the same is located within Revenue

village of Quepem.

1.5. For the purpose of this wetland known as the said Nanda Lake the Zone of Influence is located

within Revenue village of Quepem.

Schedule II: List of activities prohibited within wetland boundary

1. Conversion for non-wetland uses including encroachment of any kind;

2. Setting up of any industry and expansion of existing industries; with the exception of modernization

of existing industries which will not affect the ecological balance of the wetland under consideration.

3. Manufacture and/or handling and/or storage and/or disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Trans boundary Movement)

Rules, 2008; Hazardous and other Wastes (Management, Handling and Trans boundary Movement) Rules,

2016; electronic waste covered under the E-Waste (Management) Rules, 2016; and other acts and rules as

notified by Central Government and State Government applicable to wetlands.

4. Solid waste dumping and plastic waste dumping covered under Municipal Solid Waste Management

Rules, 2016;
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5. Discharge of untreated wastes, chemical fertilizers, pesticides, effluents and any other chemicals

effecting the ecological character of the wetland from industries, cities, towns, villages and any other

human settlements and/or activities;

6. Any construction of a permanent nature except for boat jetties within fifty meters (demarcated as

buffer zone on Annexure – I) from the mean high flood level observed in the past ten years calculated from

the date of commencement of these rules; and,

7. Poaching and illegal hunting covered Wildlife (Protection) Act, 1972 and amendments thereof;

8. Extraction of soil, mud, rock and sand for commercial purpose.

[Any other activity other than mentioned above if taken up in the surrounding area that will have a

direct or an indirect adverse effect on the ecological character of the wetland including water quality the

same shall be prohibited.]

Schedule III: List of activities regulated within the boundary of wetland and its zone of influence

and for which prior approval of [State Government/UT Administration/MoEFCC] is required to be

obtained.

Activity Restrictions

Within the boundary of wetland Within the zone of influence as

as shown in Annexure I shown in Annexure I.

Cultivation of crops Regulated by Directorate of Existing traditional crop culti-

Agriculture, Goa. Existing vation practices will be allowed.

traditional practices of Paddy Any activity that will adversely

cultivation will be allowed affect the ecological character

(except the core area wherein of the wetland will not  be allowed.

the water is present throughout

the year) during the dry season,

as Pre-Existing Rights and

Privileges. Any activity that

will adversely affect the ecolo-

gical character of the wetland

will not be allowed

Fishing Permitted Regulated by Directorate of

Fisheries, Goa. Existing traditional

practices may be permitted.

Approval of the GSWA shall be obtained for any other activity proposed to be conducted other than

those mentioned above which may adversely affect ecological character of wetland.

____

Schedule IV: List of activities permitted within the boundary of wetland and its zone of influence

Activity Levels and types not requiring permission

Within the boundary of wetland Within the zone of influence as

as shown in Annexure I shown in Annexure I

Religious practices Existing religious practices will Permitted. Any activity that will

be allowed. Any activity that will adversely affect the ecological

adversely affect the ecological character of the wetland will not

character of the wetland will not be allowed.

be allowed

Withdrawal of water for In case of water deficit and Ongoing Traditional Use Permitted.

domestic use unavailability of drinking water, Any new permissions will be

it is pumped and supplied to the granted only if approved by WRD

village people for domestic and GSWA.
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drinking purpose. This will be

managed and regulated by WRD

& LMC

Plantation of trees Prohibited Plantation of indigenous trees,

plants, shrubs is permitted within

Zone of influence.

Deciding best possible wise Permitted Permitted.

use of wetland without

affecting or impacting its

ecological character and

services offered presently

Approval of the GSWA shall be taken for any other activity to be conducted other than those mentioned

above.

———ttt———

Department of Fisheries

Directorate of Fisheries

——

Notification

DF/PLG/PAT-IB/2021-22

Ref. Notification No. DF/PLG/PAT-IB/

/2015-16 published in Official Gazette,

Series I No. 12 dated 18-06-2015.

In partial modification of the notification

referred above the introduction shall be

revised and amended as follows:

The Government is hereby pleased to

introduce the scheme “Supply of Insulated

Boxes”.

Further, in clause (4) sub-clause (ii) and

(iii) shall be revised and amended as follows:

(4) Quantum of subsidy and eligibility.—

(ii) The applicant actively engaged in fishing

at sea with canoe will be eligible for 1

insulated box of 100 litres and subsidy to the

extent of 75% of the cost limited to

Rs. 3,000/- and 1 insulated box of 220 litres

capacity and subsidy to the extent of 75% of

the cost limited to Rs. 4,000/-.

(iii) The applicant engaged in fishing at sea

with mechanized fishing vessel upto 6

cylinder engine will be eligible for 1 insulated

box of 220 litres and subsidy to the extent of

75% of the cost limited to Rs. 4,000/- and 1

insulated box of 400 litres capacity and

subsidy to the extent of 75% of the cost limited

to Rs. 11,000/-.

By order and in the name of the

Governor of Goa.

Dr. Shamila Monteiro, Director & ex officio

Joint Secretary (Fisheries).

Panaji, 23rd September, 2021.

———ttt———

Inspectorate of Factories & Boilers

——

Notification

VI/BLR/(2)/A-117/(d) 1701

The following draft Rules which the

Government of Goa proposes to make in

exercise of the powers conferred by section

29 of the Boilers Act, 1923 (Act 5 of 1923),

(herein after referred to as the “said Act”),

so as to further amend the Goa, Daman and

Diu Economiser Rules, 1983, are hereby pre-

published as required by section 31 of the

said Act for information of the persons likely

to be affected thereby and notice is hereby

given that the said draft Rules will be taken

into consideration by the Government after

the expiry of period of sixty days from the

date of publication of this Notification in the

Official Gazette.

All objections and/or suggestions to the

said draft Rules may be forwarded to the
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Secretary (Factories and Boilers), Government

of Goa, Secretariat, Porvorim, before the

expiry of said period of sixty days so that

they may be taken into consideration at the

time of finalization of the said draft Rules.

DRAFT RULES

In exercise of the powers conferred by

section 29 of the Boilers Act, 1923 (Act 5 of

1923), and all other powers enabling it in this

behalf, the Government of Goa hereby makes

the following rules so as to further amend

the Goa, Daman & Diu Economizer Rules,

1983, namely:—

1. Short title and commencement.— (1)

These rules may be called the Goa

Economiser (Third Amendment) Rules, 2021.

(2) They shall come into force at once:

2. Amendment of short title.— In the Goa,

Daman and Diu Economiser Rules, 1983

(hereinafter referred to as the “principal

Rules”), in the short title, the expression,

“Daman and Diu” shall be omitted.

3. Amendment of rule 2.— In rule 2 of the

principal Rules, in clause (a), the word

“Indian” shall be omitted.

4. Amendment of rule 3.— In rule 3 of the

principal Rules, for the expression “Union

territory of Goa, Daman and Diu”, the

expression “State of Goa” shall be

substituted.

5. Amendment of rule 4.— In rule 4 of the

principal Rules,— (i) in sub-rule (1), in clause

(a), for the words “Union territory” the words

“State of Goa” shall be substituted;

(ii) in sub-rule (2), for the expression “Union

Territory of Goa, Daman and Diu”, the

expression “State of Goa” shall be

substituted.

6. Amendment of rule 7.— In rule 7 of the

principal Rules, for the words “this Union

Territory”, the words “this State” shall be

substituted.

7. Amendment of Form AE.— In FORM AE

of the principal Rules, the expression “Daman

and Diu” shall be omitted.

By order and in the name of the

Governor of Goa.

Vivek P. Marathe, Chief Inspector of

Factories and Boilers & ex officio Joint

Secretary.

Panaji.

———ttt———

Department of Industries

—

Order

3/3/98-IND-Part-III/326

Sub.: Preferential Purchase Scheme–

Purchase of products manufactured

by local SSI Units through SSI Units

through rate contract.

Read: (1) Order No. 3/3/98-IND-Part-III/29

dated 17-01-2019.

(2) Order No. 3/3/98-IND-Part-III/147

dated 23-04-2021.

The validity of the Government Orders

referred in preamble is hereby extended for

further period from 01-08-2021 to 31-01-2022

subject to finalization of new Preferential

Purchase Scheme at the earliest, for purchase

of products manufactured by local SSI Units

through SSI Units through rate contract.

This issues with the concurrence of

Finance (Exp.) Department vide their U. O.

No. 1400038691 dated 19-08-2021.

By order and in the name of Governor of

Goa.

Maya Pednekar, Under Secretary

(Industries).

Porvorim, 23rd September, 2021.
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Proclamation

11/07/2021-IND/327

Read: Notification No. 15/14/92-IND dated

20th February, 2001, published in the

Official Gazette, Extraordinary, Series

I No. 47 dated 22-02-2001.

Whereas, vide Notification No. 15/14/92-IND

dated 20-02-2001, published in the Official

Gazette, Extraordinary, Series I No. 47 dated

22-02-2001 (hereinafter called the “said

Notification”), the Government of Goa has

declared, interalia, the industrial areas as

specified in the Schedule to the said

Notification to be notified areas under the

provisions of clauses (a) and (c) of sub-section

(1) of section 37 A of the Goa Industrial

Development Act, 1965 (Act 22 of 1965)

(hereinafter called the “said Act”);

And whereas, the Government of Goa now

proposes to declare certain additional

industrial area as specified in the Schedule

hereto (hereinafter called the “said area”), to

be notified area and to declare that the

provisions of any law relating to local

authorities providing for control or erection

of buildings, levy and collection of taxes, fees

and other dues to the local authorities which

are in force in the said area shall cease to

apply thereof and that the Municipalities and

the Village Panchayats, which were receiving

house tax from the occupants of the said area,

under their respective laws, shall be

compensated by the Government to the

extent of the last financial year’s collection of

taxes for a period of five years in terms of

clauses (a) and (c), respectively of sub-section

(1) of section 37 A of the said Act;

And whereas the Government of Goa also

proposes to appoint the Goa Industrial

Development Corporation (hereinafter called

the “said Corporation”) for the purpose of the

assessment and recovery of any taxes as per

the provisions of law as in force and to

authorize the said Corporation for the purpose

of exercising all the powers, such as, control

or erection of building, levy and collection of

taxes, fees and other dues in respect of local

authorities which arc in force in the said area,

in terms of clauses (b) and (d) of sub-section

(1) of section 37 A of the said Act (hereinafter

collectively called the “said proposals”).

House tax, other taxes, fees and all other types

of dues so collected by the said Corporation

in respect of said area, shall be deposited

with the Government immediately by the said

Corporation after such collection under

Budget Head:—

0851—Village and Small Industries;

 101 —Industrial Estate;

  02 —Collection of house tax from the

   occupant of the Industrial Estate.

Now, therefore, in pursuance of sub-section

(2) of section 37 A of the said Act, the

Government of Goa, hereby invites all persons

who entertain any objections to the said

proposals to submit the same in writing with

reasons therefor to the Director of Industries,

Trade and Commerce, Government of Goa,

Panaji, within two months from the date of

publication of this proclamation in the Official

Gazette.

SCHEDULE

1. Latambarcem Industrial Estate:

(a) Area : 3,26,953 sq. m2.

(b) Village : Latambarcem.

(c) Taluka : Bicholim.

(d) Survey Nos. : 625/1, 627/0, 632/0

(part), 633/0 (part).

(c) Boundaries :

North : Survey Nos. 626/1 and

2, 632, 633, 634/3, 653,

654, 625/1.

South : Survey Nos. 617, 618/1,

2, 16, 15 and 17, 619,

620, 625/1, 626/1 and 2,

628.
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East : Survey Nos. 625/2.

West : Survey Nos. 616, 626/2,

628, 630, 631, 632/1.

By order and in the name of Governor of

Goa.

Maya Pednekar, Under Secretary

(Industries)/Link.

Porvorim, 23rd September, 2021.

_______

Notification

10/7/2019-IND/331

Read: 1) Notification No. 10/7/2019-IND/27

dated 07-01-2020 published in the

Official Gazette, Series I No. 42

dated 16-01-2020.

2) Notification No. 10/7/2019-IND/392

dated 15-07-2020.

Sub.: Scheme for Promotion of Beekeeping

Industry (Amendment).

The Government of Goa hereby amends the

“Scheme for Promotion of Beekeeping

Industry” as notified vide Notification read

at 1 above (herein after) referred to as

Principal Scheme) as under:—

Amendment to clause 6.1 of the Principal

Scheme:—

After Clause 6.1 of the Principal Scheme,

following clause shall be inserted as clause

6.1 (A):—

“6.1 (A):— In case any beneficiary,

who otherwise fulfills the eligibility

criteria under para 4.1, has availed

subsidy under Honey Mission

Programme of Khadi and Village

Commission, and if in case the subsidy

under Honey Mission Programme is

lesser than the subsidy under the

Scheme for Promotion of Beekeeping

Industry, the concerned beneficiary shall

be eligible for additional subsidy which

shall be the difference between the

subsidy offered under Honey Mission

Programme and the eligibility of subsidy

under the scheme for Promotion of

Beekeeping Industry notified by the

Government vide Notification No. 10/7/

/2019-IND/27 dated 7-1-2020 and

published in the Official Gazette, Series

I No. 42 dated 16-01-2020”.

This Notification shall come into force from

the date of its publication in the Official

Gazette.

By order and in the name of the

Governor of Goa.

Maya Pednekar, Under Secretary

(Industries).

Porvorim, 23rd September, 2021.

———ttt———

Department of New & Renewable

Energy (NRE)

——

Notification

1-2/Admin/NRE/21-22/94

Scheme for Implementation of programme

of Component-B of Pradhan Mantri Kisan Urja

Suraksha (PM-KUSUM) for Provision of Off-

grid, Standalone Solar Photovoltaic Water

Pumping Systems (SPWPS) to the Farmers

(inherited/self-owned/caretaker cultivator)

with Subsidy Assistance for the year  2021-

2022 in the State of Goa.

The following scheme is approved by the

Government and is hereby published for

general information of the public.

1. Short title and commencement.— (i) This

scheme may be called as Implementation of

“Component-B of PM KUSUM in the State of

Goa”.

(ii) It shall come into force with immediate

effect.

(iii) The scheme shall be implemented

through Goa Energy Development Agency

(GEDA).

2. Introduction to the scheme.— The

scheme of provision of Solar power pumping

system with subsidy assistance to farmers is

proposed to be implemented in the State of

Goa. Ministry of New and Renewable Energy

(MNRE), GOI in letter F. No. 32/54/2018-SPV
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Division, dated 13-01-2021 has sanctioned 200

standalone solar pumps under component-B,

to Goa and designated Goa Energy

Development Agency (GEDA) as State

Implementing Agency under the Pradhan

Mantri Kisan Urja Suraksha evam Utthan

Mahabhiyan (PM-KUSUM). The sanction is

valid for a period of one year from the date of

issue of sanction.

It is proposed to provide 200 Nos. of

standalone solar pumps for the year 2020-

2021 on first come first serve basis.

3. Objectives of the scheme.— The objective

of the Programme is to provide standalone

solar pumps of capacity of 1HP upto 7.5 HP

under component-B to those Individual

farmers where grid connectivity is either not

feasible or not cost effective.

4. Operational area.— The programme will

be implemented in both the districts of Goa.

5. Category of solar pumps and irrigation

sources.— The solar pumps with capacity of

1 Hp-7.5 Hp AC and DC pumps and 10Hp of

AC pumps are to be provided under the

programme to the farmers for bore wells, open

wells and surface storage structures.

6. Quantum of financial subsidy under the

scheme.— (a) Funding and subsidy pattern

for the scheme.

(i) MNRE, GOI, Central Financial

Assistance (CFA) is 30%.

(ii) State Government share is 60%.

 Total subsidy (i) + (ii) is 90%.

The subsidy shall be disbursed on the

benchmark cost or the rate derived

whichever is lower.

(b) Government reserves the right to stop

future grants and also modify the financial

quantum, so also the conditions of the

scheme, depending upon the budgetary

provisions made.

(c) Government also reserves the right to

sanction the grant to the GEDA as well as to

hold the scheme in abeyance or suspend or

cancel the scheme, at any point of time and

no claim or appeal or challenge shall lie with

any authority or tribunal or court, in respect

of this decision of the Government.

7. Pattern of Assistance of the scheme.—

(i) “The GEDA shall be entitled to

Government grants based on the estimate

approved by the Government in the Budget

Estimate during that financial year” for the

scheme and will be sanctioned as per the

terms and conditions laid by the Government.

(ii) The entire amount of the grants should

be utilized within a period of one financial

year and only for the purpose of which it is

sanctioned. Any portion of the grant, which

is not ultimately required, will be refunded

to the Government. After ‘utilizing/refunding’

the above sanctioned amount, an utilization

certificate should be furnished to the

sanctioning authority as required under Form

GFR – 19A.

(iii) The account of the Grantee in respect

of this grant should be audited by the

Government approved Auditor/Chartered

Accountant concerned immediately after the

end of the financial year on completion of six

months for which the grant is sanctioned.

The account of the grants shall be maintained

separately and properly from its normal

activities and submitted as and when

required. They shall be open to a test check

by the Controller and Auditor General of India

at his discretion.

8. Rates approval and Empanelment of

companies.— As per PM-KUSUM guidelines,

centralised tender has been called by M/s.

Energy Efficiency Services Limited (EESL),

New Delhi and MNRE, GOI finalized the rates

and empanelled the companies for 1 HP to

7.5 HP AC/DC pumps for Goa and shall be

communicated to GEDA. The PM-KUSUM

guidelines, tender conditions (EESL tender

ref.: EESL/06/2020-2021/KUSUM/SWPS/1-

10Hp/off grid/202101032) and the technical

specifications mentioned in the contract shall

be followed for the implementation of the

programme.

9. Implementation Modalities.—

9.1 Identification of beneficiaries and

eligibility: The beneficiary for the
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programme shall be a farmer having krishi

card/kisan card issued by competent

Authority & who owns farm land, with

reliable irrigation source viz. bore well/

open well/surface storage tank. The

irrigation source which does not have any

electricity connection alone will be

considered for provision of solar pumps

under the programme. The prospective

farmer should furnish application in format

along with relevant land documents for

proof of ownership of land and irrigation

source with relevant photo identification.

9.2 Obtaining of beneficiary application:

(1) Publicity, awareness campaign for

public shall be given by the companies

besides printing brochure and other

materials.

(2) The GEDA will also give wide

publicity, press news and propagate the

scheme during the mass conduct

programmes convened by the district

Collector and other farmers’ gatherings

and mobilize applications from the

farmers.

(3) The applications from the

beneficiaries shall be addressed to

Member Secretary, Goa Energy

Development Agency (GEDA), Goa IDC

Building, Patto, Panaji-Goa.

(4) The details of applications received

will be shared to all the empanelled

companies by GEDA every week.

(5) The empanelled company has to

submit the beneficiary list in their favour

to GEDA on weekly basis.

9.3 Techno feasibility survey: On getting

the consent from the beneficiaries in their

favour, the empanelled companies shall

conduct site survey either on the own or

with GEDA officials to decide the suitability

of irrigation source for operation of solar

pumps of the required capacity and model.

The techno feasibility report shall be signed

by the official of GEDA, Farmer and the

representative of the company. After

ascertaining of techno feasibility survey,

the prospective farmer would be informed

to furnish the demand draft in favour of

the selected company towards their

contribution.

9.4 Issuing of work orders cum Notice to

Proceed (NTP): On receipt of farmer’s

contribution, the work orders will be issued

by GEDA to the concerned company, to

execute the work in the farmers field. The

solar pump installations shall be installed

to the farmers as per the technical

specifications mentioned in the contract

within 30 days from the date of issue of

work orders and as per PM-KUSUM

guidelines by the empanelled company in

close supervision of the GEDA officials.

9.5 Technical specifications of solar

powered pumping systems:

(1) As per the EESL tender conditions

for the scheme, the scope of work viz.,

the Design, Manufacture, Supply,

Erection, Testing and Commissioning of

Off Grid, Standalone Solar Photovoltaic

Water Pumping Systems (SPWPS)

includes complete system warranty and

its repair and maintenance for 5 Years

under MNRE off-grid and decentralized

solar PV applications scheme as per

MNRE specifications and as per

applicable BIS standards.

(2) It is mandatory to use indigenously

manufactured solar panels with

indigenous solar cells and modules.

Further, the motor-pump-set, controller

and balance of system should also be

manufactured indigenously and used for

the Solar Photovoltaic Water Pumping

systems.

(3) The various components of the

system installed shall be as per the

technical specification mentioned in the

EESL tender for the work and as per the

PM-KUSUM guidelines and BIS

specifications.

9.6 Installation and Commissioning:

(1) The installation work shall be

completed within 30 days from the date

of issue of work order from GEDA. The
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ground work for installation of the system

shall be commenced by the empanelled

company within 15 days from the date

of issue of work order.

(2) The official of GEDA, the

representative of empanelled company

and the beneficiary farmer will jointly

inspect the installed solar pump and

commission the system.

(3) The empanelled company shall

furnish the Joint Commissioning Report

(JCR) and Project Completion Report

(PCR).

10. Process for raising invoice bill.— (i) The

invoice shall be raised in favour of the

Member Secretary, GEDA, who issued the

work order.  The invoice shall indicate the

work order reference, name of the farmer,

village for whom the system is installed and

show the description of components with SPV

modules, serial No., pump serial No.,

controller serial No., quantity of each

component, unit rate and amount with all the

supporting documents as per terms of the

contract. After due verification by official of

GEDA, GEDA shall process the verified Bills/

Invoice for the release of payment.

(ii) In case the company fails to submit the

Invoice/bill with all the required documents,

GEDA reserves the right to hold the payment

against such Bills/Invoices.

(iii) The company shall be responsible for

submitting all the requisite documents for

processing the Bills/Invoices. The company

shall submit the bills/Invoices for the work

executed shown separately, GST and any

other statutory levies in the bills/Invoices.

Note: GEDA has the right to seek any additional

documents/information/certification it deems fit

prior to be release of any installment.

11. Completion time.—

• The entire installation for individual

farmer shall be completed within 30

days from the date of issue of work

order.  However, all the works allocated

shall be completed within the contract

period.

• The implementation work on ground

should start within 15 days from the

date of Notice To Proceed (NTP) issued

by GEDA.

• Time schedule includes the time

enquired for mobilization as well as

testing, rectification if any, retesting and

completion in all aspects to the entire

system.

12. Warranty.— Entire Solar powered

pumping system shall be warranted for 5

years. Whereas, for Solar PV modules, as

specified in MNRE technical specifications

issued during 2019, the PV modules must be

warranted for the output wattage which

should not be less than 90% of the rated

wattage at the end of 10 years and 80% of

the rated wattage at the end of 25 years.

13. Monitoring and maintenance.— (1) The

empanelled company shall be responsible for

design, supply, installation and commi-

ssioning of solar agricultural pumpsets.

(2) The empanelled company shall provide

the Remote Monitoring mechanism as  per

the conditions of the contract.

(3) The empanelled company shall

mandatorily provide Annual Maintenance

Contract (AMC) for a period of 5 years from

the date of commissioning of the systems

including insurance coverage for the installed

systems against natural calamities and theft.

(4) AMC will include inspection by the

company at least once in a quarter and

submission of quarterly inspection report of

the installed pumps as per prescribed format.

To ensure timely maintenance of the systems

the company shall have one authorized

service centre in both operational district and

a helpline in local language in each

operational State. Helpline number shall be

indicated on the pump/controller at suitable

location easily visible to the user.

14. Relaxation of the provisions of the

scheme.— The Government shall be

empowered to relax any or all of the clauses

or conditions of this scheme in genuine

case(s) for sanction of the grant.
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15. Interpretation of the provisions of this

scheme.— If any question arises regarding

interpretation of any clause, word,

expression of the scheme, the decision about

the interpretation shall lie with the

Government, which shall be final and

binding on all concerned.

16. Redressal of grievances and dispute.—

Grievances or disputes if any, arising out of

implementation of this scheme, shall be

referred to the Secretary, NRE to

Government of Goa who shall hear and

decide such matters and the decision of the

Secretary (NRE) to the Government in this

regard shall be final and binding on all

concerned.

Provided no grievance or dispute

regarding the decision of the Government

under clause 6 (b) above shall lie with any

authority or tribunal or court, in respect of

the decision.

17. This scheme has been issued with

the concurrence of the Finance (Exp.)

Department vide their U.O. No. 268/F dated

13-08-2021.

By order and in the name of Governor

of Goa.

Aleixo F. da Costa, Director (NCSE)/ex

officio Joint Secretary.

Panaji, 3rd September, 2021.

———ttt———

Department of Panchayati Raj and

Community Development

Directorate of Panchayats

—

Order

35/DP/PAN/EMP/2021/5696

Read:- (1) Order No. 35/DP/PAN/EMP/2000

dated  05-03-2003, published in

the Official Gazette (Extraordi-

nary), Series I No. 49 dated

06-03-2003.

(2) Order No. 35/DP/PAN/EMP/2006

dated 04-01-2007, published in

the Official Gazette, Series I No.

43 dated 25-01-2007.

(3) Order No. 35/DP/PAN/EMP/2006

dated 06-04-2010, published in

the Official Gazette, Series I No. 3

dated 15-04-2010.

(4) Order No. 19/33/DP/VP-STAFF/

2010 dated 09-09-2010, published

in the Official Gazette, Series I No.

25 dated 16-09-2010.

(5) Order No. 35/DP/PAN/EMP/2019

dated 05-03-2019 published in the

Official Gazette, Series I No. 49

dated 07-03-2019.

In exercise of the powers conferred by

section 114 of the Goa Panchayat Raj Act,

1994 (Goa Act 14 of 1994), read with section

21 of the  General  Clauses Act, 1897 (Act 10

of  1897), the Government of Goa hereby

further amends the  Goa Panchayat (Staffing

pattern, scale of pay and mode of recruitment

of staff of Panchayats) Order, 2003 published

in the Official Gazette (Extraordinary), Series

I No. 49 dated 06-03-2003 vide Government

Order No. 35/DP/PAN/EMP/2000 dated

05-03-2003, as follows, namely:—

1. Short title and commencement.— (1) This

order may be called the Goa Panchayat

(Staffing Pattern, scales of  pay and mode of

recruitment of staff of Panchayats) (Sixth

Amendment)  Order, 2021.

(2) It shall come into force from the date of

its publication in the Official Gazette.

2.  Amendment of clause 12.— For clause

12 of the  principal order, the following clause

shall be substituted, namely:—

“12. Age of retirement on Super-

annuation.— The retirement age for

employees working in a Panchayat shall

be 60 years.”

By order and in the name of Governor of

Goa.

Siddhi T. Halarnakar, Director & ex officio

Joint Secretary (Panchayats).

Panaji, 22nd September, 2021.
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Department of Personnel

—

Notification

1/14/2021-PER

In exercise of the powers conferred by the

proviso to Article 309 of the Constitution of

India and in supersession of the existing

recruitment rules for the post of Training

Assistant notified vide Government

Notification No. 1/4/84-PER dated 18-04-2000,

published in the Official Gazette, Series I

No. 6, dated 11-05-2000 the Governor of Goa

hereby makes the following rules to regulate

the recruitment to the Group ‘C’, Non-

Gazetted, Non-Ministerial post, in the

Inspectorate of Factories and Boilers,

Government of Goa, namely:—

1. Short title, application and commence-

ment.— (1) These rules may be called the

Government of Goa, Inspectorate of Factories

and Boilers, Group ‘C’, Non-Gazetted, Non-

Ministerial post, Recruitment Rules, 2021.

(2) They shall apply to the post specified in

column (1) of the Schedule to these rules

(hereinafter called as the “said Schedule”).

(3) They shall come into force from the date

of their publication in the Official Gazette.

2. Number, classification and level in the pay

matrix.— The number of posts, classification

of the said post and level in the pay matrix

attached thereto shall be as specified in

columns (2) to (4) of the said Schedule:

Provided that the Government may vary the

number of posts as specified in column (2) of

the said Schedule from time to time subject to

exigencies of work.

3. Method of recruitment, age limit and

other qualifications.— The method of

recruitment to the said post, age limit,

qualifications and other matters connected

therewith shall be as specified in columns (5)

to (13) of the said Schedule.

4. Disqualification.— No person who has

entered into or contracted a marriage with a

person having a spouse living or who, having

a spouse living, has entered into or contracted

a marriage with any person, shall be eligible

for appointment to the service:

Provided that the Government may, if

satisfied that such marriage is permissible

under the personal law applicable to such

person and the other party to the marriage

and that there are other grounds for so doing,

exempt any person from the operation of this

rule.

5. Power to relax.— Where the Government

is of the opinion that it is necessary or

expedient so to do, it may, by order, for

reasons to be recorded in writing, relax any

of the provisions of these rules with respect to

any class or category of persons.

6. Saving.— Nothing in these rules shall

affect reservation, relaxation of age limit and

other concessions required to be provided for

Scheduled Castes, Scheduled Tribes, Other

Backward Classes, Ex-servicemen and Other

Special Categories of persons in accordance

with the orders issued by the Government

from time to time in that regard.

By order and in the name of the

Governor of Goa.

Vishal C. Kundaikar, Under Secretary

(Personnel-I).

Porvorim, 22nd September, 2021.
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Department of Revenue

——

Notification

35/02/2013-RD/8669

In exercise of the powers conferred by sub-

section (2) of section 1 of the Indian Stamp

(Goa Amendment) Act, 2021 (Goa Act 21 of

2021), (hereinafter referred to as the “said

Act”), the Government of Goa hereby

appoints the 30th day of September, 2021, as

the date on which the provisions of the said

Act shall come into force.

By order and in the name of Governor of

Goa.

Sudin A. Natu, Under Secretary (Revenue-I).

Porvorim, 22nd September, 2021.

———ttt———

Department of Town and Country Planning

Office of the Chief Town Planner (Admn.)

—

Notification

45/1/TCP-09/pt file/1560

In exercise of the powers conferred by sub-

section (2) of section 3 of the Goa Tax on

Infrastructure Act, 2009 (Goa Act 20 of 2009),

the Government of Goa hereby amends the

Schedule appended to the said Act as follows,

namely:—

In the Schedule appended to the Goa Tax

on Infrastructure Act, 2009 (Goa Act 20 of

2009),—

(i) against serial No. (1), for

the expressions “Rs. 140/-”, “Rs. 560/-”,

“Rs. 175/-” and “Rs. 17,500/-”, wherever

they occur, the expressions “Rs. 200/-”,

“Rs. 800/-”, “Rs. 250/-” and “Rs. 25,000/-”

shall be respectively substituted;

(ii) against serial No. (2), for the

expressions “Rs. 140/-”, “Rs. 420/-”,

“Rs. 175/-” and “Rs. 10,500/-”,

wherever they occur, the expressions

“Rs. 200/-”, “Rs. 600/-”, “Rs. 250/-” and

“Rs. 15,000/-” shall be respectively

substituted; and

(iii) against serial No. (3), for the

expressions “Rs. 140/-”, “Rs. 280/-”,

“Rs. 175/-” and “Rs. 7,000/-”, wherever

they occur, the expressions “Rs. 200/-”,

“Rs. 400/-”, “Rs. 250/-” and “Rs. 10,000/-”

shall be respectively substituted.

This Notification shall come into force with

effect from the 1st day of October, 2021.

By order and in the name of Governor of

Goa.

James Mathew, Chief Town Planner

(Admn.) & ex officio Joint Secretary.

Panaji, 20th September, 2021.

———ttt———

Department of Urban Development

Goa Real Estate Regulatory Authority

—

Notification

1/RERA/Regulations of GRERA/2020/05

Procedure for adjudicating complaints and

determining compensation by the Authority

and Adjudicating Officer, Regulations, 2021

In exercise of the powers conferred under

section 85 of the Real Estate (Regulation and

Development) Act, 2016, read with section

31, 32, 34, 38, 71 and 72 of the said Act,

hereby makes the following regulation,

namely:—

Short title and commencement.— (1) These

regulations may be called Procedure for

adjudicating complaints and determining

compensation by the Authority and

Adjudicating Officer, Regulation, 2021.

(2) They shall come into force at once.

1. Definitions.— (1) In these regulations,

unless the context otherwise requires,—

(a) “Act” means the Real Estate

(Regulations and Development) Act,

2016;

(b) “Chairperson” means the

Chairperson of the Goa Real Estate

Regulatory Authority appointed under

section 21;
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(c) “Section” means a section of the Act;

(d) “Authority” means the Real Estate Regulatory Authority established under sub-

section (i) of section 20;

(e) “Regulation” means as defined in the section 2 and sub-section (zo) of the Act;

(f) “Adjudicating officer” as defined under section 2(a) of the Act.

(2) Words and expressions used in these regulations but not defined shall have the

meaning as respectively assigned to them in the Act.

(3) The Authority has deliberated in detail the provisions under section 31, 32, 34, 35, 36,

37, 38 and 40 of the Real Estate (Regulation and Development) Act, 2016 and Rules thereof

with regards to the power and authority vested for adjudication of cases by the Authority

and the power and authority vested with Adjudicating Officer under section 71 and 72

read with section 12, 14, 18, 19 and 31 of the Act.

(4) The procedure for adjudicating complaints and determining compensation by the

Authority and Adjudicating officer shall be regulated as follows:

(i) In a complaint, if the relief sought is of refund of the amount along with interest or

payment of interest for delayed delivery of possession, or imposing penalty and interest

there on, the Authority shall examine and decide the complaint.

(ii) In a complaint, if the relief sought is of compensation or interest by way of

compensation, the Adjudicating Officer has power to determine compensation under

section 71 and 72 of the Act.

(iii) In a complaint, if the relief sought consist of both above (i) and (ii) instances, then

the Authority shall adjudicate its part first and thereafter, refer it to the Adjudicating

Officer for the limited purpose of determining compensation and interest there on. Under

such circumstances, Adjudicating Officer may proceed to determine compensation based

on the findings of the Authority, keeping in view the factors outlined in section 72 of the

Act.

S. Kumaraswamy, IAS (Retd.), Chairperson, Goa RERA.

Panaji, 31st August, 2021.

———ttt———

Department of Women & Child Development

Directorate of Women & Child Development

—

Notification

1-597/2018-19/DWCD/3703

Ref.: No. 4(73)/2017-18/DOIT/e-District-Notification/126 dated 10-05-2017.

In pursuance of para (9) of the above referred Notification issued by the Department of

Information Technology, Government of Goa, it is hereby informed that the Services which

are mentioned below is delivered through the project e-District at https://www.goaonline.gov.in

w.e.f. 30th July, 2020.
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Sr. No. Name of e-Service Supporting documents

1 2 3

1. Registration of Child Care Institution 1. Identity proof of applicant.

2. Identity proof of 2 witnesses.

3. Building plan.

4. Annual report of major activities of the

Organization in last two years.

5. Photocopy of accounts of last 3 years.

6. List of members of the Management

Committee/Governing Body.

7. Certificate of Registration under the

Foreign Contribution (Regulation) Act (if

applicable).

8. Details of foreign contribution received

during the last two years (if applicable).

9. List of other sources of Grant-in-Aid

funding (if applicable).

2. Scheme for welfare of children in need 1. List of boarders.

of care and protection 2. Utilization Certificate.

3. Bio data of new boarders.

3. Registration of master trainers 1. Identity proof of applicant.

2. Course completion certificate.

3. Education Certificate.

4. Birth Certificate-Id proof.

5. Marriage Certificate (if applicable).

4. Grant-in-Aid Scheme to provide financial 1. Registration Certificate copy.

assistance to the Mahila Mandals 2. Statement of accounts.

(Swawlambhan) 3. Project report.

4. Detail list of beneficiaries along with

signatures.

5. Audit report (if applicable).

6. Utilization Certificate (if applicable).

5. Financial incentives to mothers who 1. Identity proof of applicant.

deliver a girl child (Mamta) 2. Residence Certificate issued by

Mamlatdar.

3. Certified/Self attested copy of birth report/

certificate from registered Institution.

6. Shelter Home for Women (SHW) 1. Objectives of the Institution or

Organisation.

2. Brief history of the Institution or

Organisation and its objectives and

activities.
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3. Justification for the project including its

important features which entitle it to

assistance under the scheme.

4. Prospectus or a note giving aims and

objectives of the Institution or

Organisation.

5. Constitution of the Institution or

Organisation.

6. Constitution of the Board of Management

with brief particulars of each members.

7. Latest available annual report audited

accounts for the last two years and

certified balance sheet.

8. Itemwise and yearwise details of

estimated recurring and non-recurring

expenditure on the proposed project.

9. List of additional papers.

10. Details of assistance grant received

during the last two years.

7. Internship Scheme for students of 1. Birth Certificate-Id proof.

Counselling/Psychology/Social Work/Home 2. Residence Certificate.

Science etc. 3. Education Certificate.

4. Work experience (optional).

This is issued with the approval of Hon’ble Minister (Women & Child Development) vide

U. O. No. 1485 dated 18-08-2021.

By order and in the name of the Governor of Goa.

Deepali Naik, Director & ex officio Jt. Secretary (Women & Child Development).

Panaji, 21st September, 2021.

www.goaprintingpress.gov.in

Printed  and  Published  by  the  Director,  Printing  &  Stationery,

Government  Printing  Press,

Mahatma Gandhi Road, Panaji-Goa 403 001.

PRICE – Rs.  50.00

PRINTED AT THE GOVERNMENT PRINTING PRESS, PANAJI-GOA—203/150—9/2021.

1 2 3

1079


